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~  ASSEMBLY. 

Monday, 11th September, 1939. 

SPEECH DELIVERED TO THE COUNCIL ~ STATE AND THE 
LEGISLATIVE ASSEMBLY BY HIS EXCELLENCY THE 
VICEROY. 
His Excellt:ncy the Viceroy having arrived in procession with the 

Presidents of the Council of State and the Legislative Assembly took his 
seat on the Dais at Half Past Eleven of the Clock. 

His Excellency the Viceroy: Gentlemen, I have in the first place 
to rcan to you a Gracious Message to India from His Imperial Majesty 
thl) King-Emperor which I have just receiven, and which I think can 
most appropriately first be announced in the presence of the Central 
IJcr;islature : 

(The ~ was reeej"ed by all standing.) 
" In these days, when the whole of civilisation is threatened, the 

widespread atta.chment of India to the cause in which we ha.ve taken 
up &l'mB has been a source of deep satisfaction to Me. I &lao value 
most highly the many and generous off era of &S8istance made to Me 
by the ~  and ~  of India. I am confident that in the 
struggle upon whioh I and my peoples have now entered, we can 
count on sympathy and support from every quarter of the Indian 
Oontinent in the face of the common danger. Britain is fighting for 
no selftshends ~ l.or the maintena.nce of a principle vital to the 
future of m&nldnd-the principle that ~ relations between civilised 
States must be regulated, not by force, but by reason and law, so 
that men may live free from the terror of War, to punue the happi-
ness &nd the well-being which should be the destiny of mankind. 
GEOROB R. I." 
'Ve are all of us by now only too familiar with the circumHtances in 

which Germany has littacked her neighbour State. We have seen, 
eveu in the week that has elapsed Rince the outbreak of the war. the 
Rpirit in which that war is likely to be wagt,d by ~  '1'1 Ruler". We 
have seen the ruthless onslaught upon Poland without a declaration of 
Will' • the sinking without ~ of the liner " Atht'nia ", anil the 
10"'4 ~  life that has followed; the complet!' Ilnn cyniclII disregaril hy 
the Rulers of the German people of those principles fh!, !'stablishmcnt 
lind the maintenance of which has been the gf"n(:ral object of ch'ilised 
lDllnkind in past years. It is clear beY'Ond any qut'stion in the present 
circumstances that, hateful as the idea of war may bf" to us, we. ann the 
uations associated with us, Rre left wit.h no alternative. Th!'re is no 
means of replying to the unprovoked and wanton onl'llaught that hilS 
been made on a peaceful country but by ~  ourselve!'! to force. 
But. in resorting to forct:', we can at least do so WIth confidence as to the 
purity of our motives, Rno as to the unselfil'1hnesfl of the cOJlsiderati(\ns 
which have led UII to our decision. 

( 431 ) 
L230LAD 



LEGISLATIVE A88EMBLY. [11TH SR. 1939. 

[Bis Excellency the Viceroy.] 
I need not today enlarge on the importance of the iSMueK. You are 

all of you familiar with them. But I would again emphasize the impos-
f;ibility which confronts Ull in face of repeated breaehes of faith, breacheK 
(If honourable understanding!;. O\'l'r the past year Elnd more, of trusting 
tlll' word of the Rulers of tht' German I>l'ople--a point which the Prime 
Mmister forcibly brought out in his recent addrt'ss to Germany. Nothing 
(!{luld be lJlore damning than the plain recital of the facts. 
Wt; have been assured time and again thnt Germany had no further 
territ.orial ambition in Europe, and t.hat assurancc has heen repudiated 
on every occasion on which it hUll suited the Uulers of G8I'mal1Y to 
repudiate it, We have been assured that Germany would respeet the 
Treaty of Locarno ; that she had no designs on the .former Czecll(l-
.. hhakia ; that she was concerned only to rest.ore t.o Germany the Sudeten 
fringes of Czechoslovakia, and had no designs on the true Czccholdovak 
centre of that country' ; that she did not aim at the incorporation ill ht!r 
territorit:s of the citizens oj' allY non-German nation or ~ ; that she 
did not contemplate the annexation of Austria; that she had no design. 
on Poland, for many years in the difficult post.-war period a trusting 
friend bound to her by treaties of alliance. That long list does not 
exhaust the tale of German pledges, publicly give\l in t.he most bindiJig 
and the most sacred fashion. No single one of those pledges has bellD 
hOlOoured. Each one of them has been broken with ~ disregard 
for those standards of truth and international morality on the basi. 
of which alone the world can hold together, or hope to progress. And 
those breaches of faith hnve l,een not merely a breach of faith. 'rhe,. 
have represented a denial of justice; a refusal to recognize any guidiIlg 
principle save that of force; a complete and cynical disregard for thp 
principles that regulate the intercourse of nation with nation; all 
anxiety to turn to the fullest advantage the absenee of ~ 
of those nations who had bt'lit'ved in the sanctity and in the sacrerlnt;'u 
of the undertakings given on behalf of a great nation by the RulerK (If 
that nation. 

Now that the decision is taken. now that. it is clear that no cours" 
~  than armed resistance will enable us, and the countries allied with 
Uti, to preserve the principles for which we fight, I would make only onl'! 
appeal today. My appeal is one for unity. In t.ht! MellRage which 1 
have just read His Imperial Majesty has told us of the deep satisfaction 
eft'IIMed to him, by, in his own words, .. the widespread attachment of 
India to the cause in which we have taken up arms ". Our task musl 
be to vindicate the principles at stake, to work together in the 010S6Sl 
unity for the furthering of our common object. Nothing could bl't 
more significant than the unanimity of I\pprOllcb of all in India-- th •. 
Princes, the leaders of the great political parties, the ordinary man and 
1'/oruan ; or than the contributions, whether in oilers of personal servicll, 
of men, of money. that have already reached me from the Princes and 

~ people of India. There could be no more striking evidence of I.h.' 
fier I h of the appeal of the iAllues now before UI. I am confident that 
however difficult may be the days that lie ahead of us (and the teaehiDJl 
of history shOWI U8 clearly the folly of 88suming in a struggle of the 
Tn'lgnitude of the present that victory will be easy, or that the eOU1"8e of 
the campaign, whatever it may be, will be unchequered) India "ill 



SPEECH BY HIS EXCBLLB.NCY THE VICEROY. 

spflak and act as one, and that her contribution will be worthy of her 
Imcient name. 

Gentlemen, in circuwstanceli ,"ucb as those in which we are met 
together' today you will not expect me to deal with the matters of more 
ordinary interest which in the normal course would have figurtod in my 
adrlres," to the Central Lcg-isiutur(·. I am certain that I shall be voicing 
the wishes of all of you if I confine my remarks today to the war and to 
the issues that directly concern or arise out of war. But I feel that it 
is only proper that I should express my own confidence that, whatever 
DIUY be the tasks thlll. lIH the ~ ~  develops, may fall to the lot of 
our Defencto· ~ , whether by sea, by land, or in the air, the respow;t 
will be one worthy of those glorious traditions the fame and renown of 
which are world-wide. They are already, as you know, represented over-
RtlUS, and our fighting forces can claim to be assisting, at the very outset 
of t.he war, in holding posts of vast and critical importance. 

To the civil populution of the country, and to the civil services, 
" hether at the centre or in tht: provinces, I would _say that past .~ 
has Rhown the spirit in which we may anticipate their answer to the nell' 
call which is being made Upon them, and to the new tasks which they 
have to undertake. These are anxious and difficult times, in which 
t:eavy burdens, personal as well as general, must necessarily wt.iRh 
upon all of us whoever and wherever we may be. 1 am certain that those 
hurd ens will be sustained in a manner worthy of our past. 

Before I conclude my remarks to you today there are two matters, 
bot.h of them arising out. of the present situation, on which 1 would lSay 
a word. The first is the acceptance by His Majesty's Government and 
the Government of India of tht: conclusions of Lord Chatfield's Committee 
liS n-pressed in t he recently published Despat{·h. That decision marks 
nn epoch in the history of Indian defence. The grave problems which 
confronted us in the matter of defence consequent on changes in tht>: 
international situation and the development of modern armaments ar" 
now in a fair way to solution. They have been the constant concern of 
my advisers, and particularly of His Excellency the Commander-in-Chief, 
Cor many months past. The result of the deliberations which have taken 
place is, on a broad view, satisfactory in the highest degree. ·In parti-
cular I am glad to think not only that the improvements 80 essential at 

~ present stage of the world's history' should be so far advanced, 
but that, thanks to the most generous measure of help which has been 
extended to us, the np.<'t::ssity of laying heavy additional burdens On the 
Ind:an tax-payer has been avoided. The profound significance of the 
decisions that have been taken lies in the fact that India,-so largely 
an a,ricultural country, which could never, save at the cost of a com-
plete disregard of other calls, have hoped to makt: available the vast 
"urns of money necessary for re-equipment and ~ , , 
thanks to the gift which she has received from His Majesty's Govem-
ment, been placed i'n the same position in relation to the modernization 
of her army a8 the great. industrial nations of the ~ 

I will add only one word more, in regard to our federal preparatiolUl. 
Tl'(\i!le preparations, as you are· aware, are well advanced, and great 
labour has been lavished on them in the last three years. Federation 
remains as befort' the ehjectivr. of His Majesty's Govemment : but you 

Ll!80LAD .\2 



LE0I8LATIVlIl A88EJIBL Y. [11TH SBP. ~. 

fHis Excellency the Viceroy.] 
will understand, Gentlemen, without any elaborate exposition on my 
part, the compulsion of the present international situation, and the fact 
that, given the necessity for concentrating On the emergency that COII-
fronts UB, we have no choicti but to hold in suspense the work in connec-
tion with preparations for federation, while retaining federation as our 
objective. 

Had we met in more normal times, there would have been many oth'3l' 
mattp.rs to mention to you today,-the position of Indians overseas; tho 
,·arious developments of interests and importance which &l'e under 
cOJlj;ideration in civil administrat.ion; the working of provinCIal 
autonomy and of the reformed constitution. But, as I have already 
suggested, I feel certain that at a time when tht; ~  which is 
raging elsewhere is uppermost in our thoughts, this is a moment in 
which that emergency, Ano mat1f'rs directly associated with that em'3r-
gency. must be of prt'dominant and. in a sense. of almost exclusive 
:importance. Our trust must be that, under Providf:Dce, the forcer. "f 
right and of justice will triumph, and that we may be able to take ~  

~  those interrupted activities on which we have been engaged for the 
furtherance of the constructive work of peace. and of the progress and 
the prosperitY' of India. (Applause.) 



The Assembly met in the Assembly Chamber at Half Past Two of the 
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBERS SWORN. 

Mr. Geoffrey Stephen Bozman, C.I.E., M.L.A. (Secretary, Depart· 
ment of Education, Health and Lands) ~ and 

Mr. Abbas Khaleeli, M.L.A. (Government of India: Nominated 
Official). 

1ST ARRED QUEISTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

FATALITIES BY ACClVENTAL DROWNLlliO IN THE NATIVE JETTY, KARACHI. 

194. *Mr. Lalchand Navalrai: (a) Will the Honourable Member 
for Communications be pleased to state if Government are aware of the 
fact that fatalities by accidental drowuing have been taking place almo,t 
every year at Native Jetty within the Karachi Port Trust area and that 
'there have been two recent instances when a girl and a man met with 
accident and died helplessly at the Native Jetty, Karachi f 

(b) How did these two accident'! take place and why was no help 
afforded to them 1 Is it a fact that these accidents took place as there 
were no sufficient precautions provided for by the Port Trust , 

(0) What are the precautions at the Native .Tetty against liuch ~ 

dents' 

(d) Were there any life belts or other safeguards provided at the 
Native Jetty for use at the time of such accidents T 

(e) Are Government aware that there are bathing ghats at the Native 
.Tetty where scyeral men, women and children take bath daily, and 
thousands of them gat'her for a holy dip during Purushotam Mass that is 
the month of July T 

(f) What steps do Government propose to take to avert such accidents 
and provide safety and security to the persolUl visiting the Native Jetty T 

The Honourable Sir Andrew Olow: (a) and (b). No cases of 
accidental drowning have occurred at. the Native Jetty within recent years. 
The two rt'cent fatalities in which a girl and a young man were drown-
ed oecurred at the road bridge oyer Chinn a Creek and at the Hindu 
Bathing Ghat ~ . The girl fell over the railing of the road 
hridge into  the Creek in which the current was very strong at the time. 
TIle man got out of his depth at the Hindu Bathing Ghat. 

(e) and (d). 'I'he railing of the road bridge is over three feet high. 
After the accident, it has been raised another six inches. At each end 
of tIle Creek the Port Trust keeps t.wo life belts, but they are fre-
qo(:nfly !;tolen, anrl 110 I1f,' belt was available at the ~ nL the accide.ut. 
I. .. ,~ ~  11/l\'c ",jJlee teen supplied. The site of th!-,! oth·)," aC('i{l«mt, 1:11e 
Bathing Ghat, is under the eontrol of the Hindu community whOse 
duty it is to take precautions against accidents there. 

e 430 ) 
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(e) and (f). The facts stated by thtl Honourable Member are cor-
rect, not 88 regards the Native Jetty but 8S regards the Bathing Ghat 
controlled by the Hindu community. The Harbour Police and the 
Port Trust have arranged for special staff to be on' duty near the Bath-
ing Ghat and the bridge during the hours of bathing' at the time of the 
annual festival. 

lII!r. Lalchand Navalrai: May I know if any boats are stationed 
there for the safety and to give them help when there is accident' 

The Honovrable Sir Andrew Clow : I want notic('! of that question. 
Mr. Lalchand Navalrai: May I ask the Honourable Member to ad-

vise the Port Trust to keep some boats of this character , 
The Honourable Sir Andrew Clow : I cannot advise them, because 

one of the areas at least is under the control of the Hindu community, 
that is the Bathing Ghat. 

Mr. Lalcbud Navalrai : People surely do not go there to get 
drowned. They get into the creek which is called the Native Jetty. 
WilJ the Honourable Member ask the Port Trust to make certain arrange-
ments to st:e that no such accidents happen' 

The Honourable Sir Andrew mow : I am not familiar with the 
geography; but one of the accidents to which the Honourable Me.wber 
had referred occurred at the Hindu Bathmg Ghat. 

MARXINO OF SERVICE STAMPS IN RED INK. 

1 •. *Mr. Lalchand Navalrai: (n) Will the Honourable the Com-
lDunications Member be pleased to state if it is a fact that the service 
postage stamps used to bear' service mark ' in black ink, and that the mark 
baa now been changed into red which is the colour of t'he body of the 
.tamps' If so, what is the reason for this change , 

'(b) Do G()vernment prop08e to revert to the old system of marking 
the service stamps in black' If not, why not' 

The HODourable Sir Andrew 01ow: (a) All service stamps used 
to hear the word II SERVICE" overprintf'd in black. A special de-
sign for ~  stamp!! of dpnominations up til nnrl includilllt eight 
annas in value has been adopted, a feature of ,vhieh is that the word 
" SERVICE" is embodied in the design nnd appears in bold white 
letters at. the foot of the Mtamps. For tlles .. denominAtion!! Qvcrprinting 
has ~  discarded as the process wus founrl to be more expen..'Iive than 
prmting a diFitinctive stamp. and involved some disfigurement of the 
design. 

(b) Members of the public cannot be misled all !!eryiee stamps are 
not on sale at Post Offices and CHnnot be uf4ed for the prepayment of 

~  on private correspondence. Government do not propose to 
revert to the practice of overprinting 8ervice 8tamp8 of the smaller 
denominations. 

Mr. L&Iohancl Navalrai : Is it not a fact that it ia misleading to have 
the same colour as the 6010ur of the word " 8ervice " , 

The Honourable Sir Andrew 010w : No, Sir. Mi8leading to whom' 
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Mr. LalchaDd lfaftlrai : ~  to everybody. 
The Honourable Sir Andrew Olow: 1 have already explained that 

the slamps are JIll" 011 /Sale to the public. Government officers who Wle 
these st.amps know the difference between 1>crvice stamps and ordinary 
l'ItampH. The colour is the Mame in order to make it easier for postal 
employees to make lIure that the postag(> is correct. 

Mr. La.lchaDd Navalrai : Is it not true that it is often mixed up , 
'lhe Honourable Sir Andrew Olow : These stamps are only retained 

in Government officeR wllich do not USf' private stamps for correspond-
~ . 

CoNSTRUCTION OF WAITING RoOMS IN BARAMCHAL STATION ON THE .A8sA¥-
BENGAL RAILWAY. 

t 126. *lIIaulvi Abdur Rasheed Ohaudhary : Will the Honourable the 
Railway Member please state : 

(a) the number of representations the railway authorities received 
for constructing waiting rooms in the Baramchal railway 
station (Assam-Bengal Railway) ; 

(b) when they received the last representation; and 
(c) whether they have decided to construct the waiting rooms , 

The Honourable Sir Andrew Olow: (a) Two since 1937. 
(b) In May, 1939. 
(c) The Company haH decided to conlltruet. a combined intermediate 

and third class waiting room for ladieR in 1941-42, if funds permit. 

FEMALJ: WAITING SUD AT BAlLAJICHAL STATION ON TJIB AssAIl-BOGAL 
RAILWAY. 

tl27. *lIIaulvi Abdur Rasheed Ohaudhary : Will the Honourable the 
Railway Member please state : 

(a) the length, breadth and height of the existing female waiting 
shed at Baramchal (Assam-Bengal Railway) ; 

(b) whether it is walled with eorrurated sheets on three sides with-
out any window ; 

(c) whether one side is without wall and door; 
(d) whether there .is any arrangement to prevent cattle entering 

and sleeping in this shed ; and 
(e) whether the roof of the shed is only 6 feet high from the plinth 

and that there is no ceiling beneath the roof , 
!'he BOD01lI'&ble Sir Andrew Clow : Enquires are being m.ade from 

the Railway AdminiRt.rat.ion and a reply will be laid on the table in lIue 
oourse. 

t AlIIwer to thU queati01l laid on the table, the questioner being abient. 
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VERANDAHS AT BALUICHAL STATION ON THE ASSAM-BOGAL RuLW A Y. 

fl •. *lIaulvi Abdur Rasheed Ohaudhury : Will the Honourable the 
Railway Member please state : 

<a) the height of the eastern and western verandahs of the station 
house at Baramchal <Assam.Bengal Railway) ; 

(b) whether there it> no ceiling beneath the corrugated roofing of 
these verandahs ; and 

(c) the average temperature of these verandaht> in June'to Septem-
ber, when the middy trains pass through Baramchal, Assam· 
Bengal Railway' 

'!'he Honourable Sir ADdrew Olow : Enquiries are being made from 
the Railway Administration and a reply will be laid on the table in due 
course. 

OPENING OF THE BROADCASTING STATION AT DACCA. 

t129. *Ohoudhury Sikandar Ali : Will the Honourable the Communi. 
cations Member be pleased to state : 

<a) what the cause of delay is ill opening the Broadcasting Station 
at Dacca and when Government propose to actually open 
it ; 

(b) what the estimated expenditure is and what bas actually been 
spent up till now on account of the said station at Dacca ; 

(c) how many superior and clerical appointments are proposed to 
be made for this station and when and how this is intended 
to be notified for generlil information ; and 

(d) whether any importance is proposed to be given by the authori-
ties concerned to the recommendat.ions of the Members of the 
Legislative Assembly specially in making clerical appoint-
ments to this office ; and if not, w'by not T 

The Honourable Sir Andrew Olow: (a) The principal factors which 
have operated to prevent the opening of the Station within the period 
'originally envisaged are: 

(i) the delay in the completion of the transmitter building owing 
to abnormal floods in Dacca during the monsoon of 1938, 

(ii) the difficulty experienced in finding and obtaining vacant 
possession of a suitable building for the studios and office 
of the Station, and 

(iii) the postponement for flnancial reasons of the purchase of 
studio equipment and stores. It if! expected that the 
Station will begin broadcasting in December. 

(b) The total estimated capital expenditure on the Station (esclud-
ing the cost of the Receiving Centre) is RH. 2,38,000. Up to the 3llt 
July, 1939, a sum of RB. 1,35,000 has been spent. 

tAuwer to tbia q..tioll. laid 011. the table, the que.tioll8r beiJas abHIlt. 
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(c) 'fhe lIanctioned Htaif includes 19 superior appointments of which 
four are clerical. 1\1ost of the posts have already been advertised, and 
selection for some of them has been made through the Federal Public 
~  Commilillion 01' thl'Vugh Selection Boards. 

(d) A candidate iM at liberty to forward recommendations with his 
application. 'fhe weight to be attached to any such recommendations 
depends on the qualifications of the persons making them to speak with 
knowledgr of the candidate's character and capacity. 

NON-ApPOINTMENT OF MUSLIM CLERKS IN KANCBRAPABA WORKSHOP, EARTERN 
BENGAL RAILWAY. 

180. *Shaikh Jta1luddiD Ahmi.d Siddiquee : Will the Honourable the 
Railway Member please state : 

(a) whether Government are aware of the faet that the Eastern 
Bengal Railway authorities have contravened the Mcruit-
ment Rules and neglected the Muslim quota in filling up 
vacancieR of clerks in the Progress Section, Shop No.2, Shop 
No.3, Shop No.4, Shop No.5, Time and Gate Sergeant'8 
office of Kanchrapa1'8 Workshop, Eastern Bengal Railway; 

(b) if the reply to part (a, above be in the negative, why out of 
4:J vacancies in the said department 42 were given to Hindus 
and on!' to all Indian Christian, though about nine among 
them were only matriculates ; and 

(c) whether Government propose to take immediate action for 
making up the quota thus neglected in filling the said 
vacancies T 

The Honourable Sir Andrew Olow : (8) No. 
(b) I haY<' no information in regard to appointments to these posts. 
(c) The communal percentages prescribed for direct recruitment 

apply to the total recruitment and not ordinarily to each category of 
~. Returns of recruitment by communities on the Eastern Bengal 

RaIlway Hhow that the percentage prescribed for Muslim recruitment is 
b('ing adhered to. 

Mr. Muhammad Nauman : 1\1ay I know if the Eastern BeRgai Rail-
way has been sending monthly reports to the Railway Board T 

The Honourable Sir Andrew Olew : I was not aware if it is a fact 
that reports were received monthly. 
. Mr. Muhammad N'B.uman : What is the system that they have' Is 
1t monthly or quarterly or annual report that they send , 

The Honourable Sir Andrew Olow : It is annual, I think. I have not 
looked the matter up. 

l'tIr. M'nha,mmad Nauman: Will the Honourable Member see that 
monthly returns are supplied , 

The Honourable Sir ADdrew Olow : We require for our purpose only 
annual returns. What does it matter if they are monthly or annual 
~  ' 
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Mr. .ubammad Nauman : The difference is this. Posts on Rs. 10 
or Re. 20 are given to Muslims, while posts above &s. 50 are given to non-
Muslims. We have been repeatedly pressing that the proportion of 
MuRlims in the higher grades is much less. 

The Honourable Sir Andrew Olow : I do not see how monthly re-
turns instead of annual returns would make any difference. 

lIIr. Muhammad Nauman: The Railway Board will then be able to 
see whether in each grade the proportion of Muslims is kept up or not , 

The Honourable Sir Andrew Olow : The rules do not prescribe that 
in each grade promotion should be made on communal lines. 

FILLING UP OF V ACANCIE8 OF LABOlTRERS l1NDER THB DISTRICT CoNTROLLER 01' 
STORES, lLu.!sBAR, EASTERN BENGAL RAILWAY. 

181. *81utjJrh RaftucidiD Ahmad Siddiquee : Will the Honourable the 
Bailway Member please state: 

(a) whether Government are aware of the fact that out of 500 
labourers, Grade I and II, under the District Controller of 
Stores, Halishar, Eastern Bengal Railway, there are about 20 
Muslims and 20 Christians ; if so, why ; 

(b) whether it is a fact that according to the order of the District 
Controller of Stores, Halishar, No. 231p. of the 2nd Decem-
ber, 1938, 50 per cent. Muslims were required to be taken in 
the permanent and temporary vacanciea of labourers under 
the District Controller of Stores, Halisbar ; and 

(c) who has cancelled order No. 231p. of the ~  December, 1938, 
and framed the rule that whenever vacancies of labourers 
under the District Controller of Stores, HaUshar, Eastern 
Bengal Railway, arise on account of retirement, death, )(',8.ve 
or promotion, these should be filled up by members of the 
same community to which the incumbent or incumbents of the 
posts falling vacant belong , 

The Honourable Sir Andrew Olow: (a) No : Government have no 
record of the communal composition of theRe labourers. 

(b) and (c). Government have 110 particulars of the orders issued 
by tbe railway administration, hut th(' orders issued to tllf' Agl>nt in 1935 
were that the percentage of earh minority community then existing 
sboulrl be maintained on the infprior sprviccs of the railway. 

Mr. Muha.mmad Nauman: With reference to part (c), docs it not 
mean that. for all timrs to come the Muslims on the East('rn Bengal Rail-
way will be in 8 hopeless minority, because, if the quota is not increased, 

~ . is no hope of M:uslims ever getting the requircd number' 
The Honourable Sir Andrew Olow: I do not think that necessarily 

follows. The order was not passed in my time, but I understand it was 
passed mainly with a view to protecting the rigbts of Muslims on the 
railways. 

Mr. Muhammad Nauma.n: Will the Honourable Member see that 
they are maintained if they are not being maintained by the Railway T 

'!'he Honourable Sir Andrew mow : I understood that tbe complaiilt 
ill (c) is that they were being maintained. 
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EMPLOYMENT OFFICERS IN WORKSHOPS OF CERTAIN RAILWAYS. 

lSI. *8.batkb B.a.tluddiD Ahmad Biddiquee: Will the Honourable 
the Railway Member be pleased to state: 

(M) how many are the sanctioned ~  of .Employment Officel'l 
in ~  Workshops on the followmg RaIlways: 

(i) North We6trrn Railway; 
(ii) East Indian Railway; 

(iii) Great Indian Peninsula Railway; 
(iv) Bombay, Baroda and Central India Railway i 

(v) South Indian Railway; 
(vi) Madras and Southern Mnhratta Railway i 

(vii) Bengal Nagpur Railway; 
(viii) Eastern Bengal Railway; 
(ix) Assam Bengal Railway ; and 
(x) Bengal and N ortb Western Railway ; and 

(b) how many out of them are Hindus, Muslims, Europeans, Anglo-
Indians and Christians , 

The Honourable Sir Andrew Clow: According to the distribntioll. 
return of establishment which is submitted annually to the Railway 
Doard at the clost of each year, the designation" Employment Officer" 
is in use only on the East Indian Railway, where there are threE:' such 
onicers : two being Hindus and one Sikh. 

ADVERTISEMENT OF VACANCIES IN WORKSHOPS OF CERTAIN RAILWAYS. 

133. *Sh&ikh B.a.tluddin Ahmad Siddiquee : Will the Honourable the 
Railway Member be pleased to state : 

(a) whether Government arf' aware. of the fact that vacant posta 
in t.he Cadres of Officers, Senior Subordinates, Subordinate 
and Skilled Labour in any workshop of the State-owned 
and State-managed and Company-owned and Company-
managed Railways have never been advertised ; and 

(b) if the reply to part (a) above be in the negative, whether 
Government propOSf' to give the following statement for 
the period from the 1st July. 1934, to the 1st April, 1939, 
for each State-owned and State-managed and Company-
owned Rnd Company-managed Railway, separately: 

(i) vacancies advertised; 
(ii) newspapers in which advertised; 

(iii) dates for which advertisement appeared; 
(iv) total ~  filled up ; and 
(v) allotments of communities for these vacanoies' 



442 LBG18LATlVE A,88BJIBL Y. [11TH SlIlP. 1939. 

The Hcmourable Sir ADdrew Olow: (a) No. 
(b) Government han no record of these advertisements and I regret 

that 1 caDDot undertake to embark on an attbmpt to collect them. The 
particulars of recruitment by communit.ies on t.he State and Company· 
mapaged Class I railways will be found in the Chapter on Staff and the 
appendices thereto in Volume I of the Reports of the Railway Board on 
Indian Railways. These do not, however, include figures for 1938-39 as 
these are not yet available. 

Mr. Muh&mmaeJ N&uma.n : Do ~  realise that unless posts 
are advertised and sufficient publicity given, there maY' be undue manipu-
lations and also sacrifict; of efficiency T 

The Honourable Sir Andrew Olow : Some posts are advertised when 
the necessity arises, but it is not necessary to advertise all posts, and it is 
not the custom in any big bnsinct>s. 

Mr. Muhammad X&Um&D : Should not there be a rule that in certain 
. grades certain posts must be advertised' Otherwise, what is the use 

of advertising posts on Rs. 20 or Us. 25, and not advertising those on 
Rs. 80 or Rs. 100 T 

The Honourable Sir Andrew Olow : Tht' Honourable Member is now 
expressing his own views. 

J'u..LINa UP OF VACANCIES IN THE SUBORDINATE CADRES IN WORKSHOPS OJ' 
CERTAIN RAILWAYS. 

134. *8h&ikh Ra.ftuddin Ahmad 8iddiquee: Will the Honourable 
the Railway Member be pleased to state : 

(a) why the vacancies in the subordinate cadres from 1934 to 
1939 in the Workshops of 

(i) East Indian Railway; 
(ii) Eastern Bengal Railway; 
(iii) Bengal Nagpur Railway; 
(iv) Great Indian Peninsula Railway; 
(v) North Western Railway; 

(vi) Bengal and North Westel'D Railway; and 
("ii) Assam Bengal Railway; 

have been filled up by menials through promotion; 
(b) whrther tbis method of recruit.ment contravenes the policy 

laid down in the Home Department Resolution No. F. 141 
17.B/33, dated the 4th July, 1934 ; 

(c) whether the Government of India have issued separate rules 
for recruitment in Railway Workshops ; and 

(d) whetber the Resolution was enforced rigidly in recruitments 
in the Railway Workshops T 

The Honourable Sir Andrew Clow : (a) Vacancies in the subordiDate 
cadres in railway workshops are filled by : 

(i) direct recruitment; 
(il) appointment of persons who have served a specified 

apprenticeship; and 
(iii) promotion of inferior servants. 
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(b) No. 
(c) Separate rules issued regulate only the recruitment of 

apprentices in workshops on State-managed Railways. 
(d) The returns giving details of direct recruitment to subordinate 

ser\-jces, published in the Railway Board's Annual Report have so far 
indicated that the orders are being adhered to. 

EMPLOYEES ON THE EASTERN BENGAL AND THE EAST INDIAN RAILWAYS. 

1M. *Mr. Muh&mmad Na.uman : Will the Honourable the Railway 
Member please state : 

(a) what is the total number of employees on the Eastern Bengal 
Railway and on the East Indian Railway ; 

(1) whHt is the total number of Muslim employees on the Eastern 
Benl-\"al Railway and thp East Indian Railway; 

(e) what is the number of Muslims receiving pay of Rs. 125 per 
month KIn the 30th June, 1939, on the Eastern BeiDgal 
Hailway and the East Indian Railway; 

(II) whether it is 8. fact that the number of Muslim officers on 
thp Eastern Bengal Railway is only seven, taking all 
df'partme.nts on that Railway; and 

(e) what is the number of employees on the Eastern Bengal 
Railway and the East Indian Railway who have been pro-
moted from subordinate grades , 

The Bonoura.ble Sir Andrew Olow : (a) 53,337 on the Eastern Bengal 
Railway and 126,519 on t.he East Indian Railway on the 1st April, 
1938. 

(b) 16,667 on the Elltitern Bengal Railway and 25,251 On the East 
Indian Railway on the 1st April, 1938. 

(c) Sueh statistics IlS are R\·aiIable relating to the communal distri-
bution of subordinates are published in Appendix F of Volume I and 
Appendix C of Volume II of the Railway Board's Reports on Indian 
Railways. The fijlures in Volume I show the distribution of subordinates 
drawing Rs. 250 per mensem and over, or on seales of pay rising to RI. 250 
pt.'!" memlem, and those in Volume II cover all subordinates. 

(d) The nqmber on 1st April, 1939, was six. 
(e) J would refer the Honourable Member to the Classified List of 

Stllte Railway Establishment, a copy of which is in tht.' Library of the 
House. Officers in the Lower Gazetted Service are praetically all pro-
moted from a subordinate grade. Other officers who have been promoted 
boom a subordinate service have the letter" P " after their names. 

111'. lIIuhammad Ka.1IJD&D: With reference to part (e), have not 
Government got the exaet figure of the employees who are draWing over 
Rs. 125 , ' 

.. ''!'he KO'DOurable 81r '.Andrew O1ow : I have explained that our divi. 
mOD is at a different point. 
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INSOLVENT EMPLOYEES ON THE EASTERN BENGAL RAILWAY. 

136. *1Ir. Muhammad Na1lDl&D: Will the Honourable the Railway 
Kembel' please state : 

(Ii) tht', names of the Eastern Bengal Railway employees who have 
gone into insolvency by the permission of the authorities ; 

(11) whether it is a fact that recently 14 employees, who were 
heavily in debt have been taken back and given two or 
three years' time for payment on the Eastern llengal 
.kailway ; 

(c) whether it is a fact that more than eight undischarged 
insolvents are working on the Eastern Bengal Railway; 

(d) whether it is a fact that there, are over fifty employees of the 
Eastern Bengal Railway against whom civil decrees are 
pending and against some of whom attachment of pay haa 
been ordered ; 

(e) whether Government propose to state the rule under which 
employees are advanced loaDS on the Eastern Bengal Rail-
way; and 

(f) whether Government propose to state the exact percentage 
up to which an employee's pay attached is not looked with 
prejudice' 

The Honourable Sir Andrew Olow: (a) to (d). Government main· 
tain no record of the indebtedness of employees working under tht 
railway administration; but I shall call the attention of the General 
Mauager to the allegation made in part (c) with a view to the examina-
tion of the position. 

(e) There is no such rule. 
(f) Under the Government Servants' Conduct. Rules a Government 

.ervant is liable to dismissal when he is declared or adjudged an 
insoh-ent, or when one moiety of tht:' salary of such Government servant 
ill constantly being attached, has been continuously under attachment 
for a period exceeding two years. or is attachf'd for a sum which. in 
ordinary circumstances, cannot be repaid within a period of two 
yean. 

Mr. Mubammacllfauman : Are Government aware that undischarged 
iD801vents are serving on the Eastern Bengal Railway , 

The Honourable Sir Andrew mow : J have no information, but, al 
T have Raid. I will call the attt:'Dtion of the General :Manager to the 
point. 

1Ir. MnbarnJMd If&1Ull&D: In the event of these people being pr«n'ed 
to be undischarged inlOlventa, will they be dismissed , 

TIle lIoDourable Sir ADdrew mow: They will be .. liable to dis-
mi!;sal ", but it does Dot follow that they will inevitably be dismille4. 
Regard will be had to the circumstances of the case. 

1Ir .• 1Ibunmad Ka1Ull&1l : In spite of their being undileharred iDlOl· 
vents, can they be retained for some reason or other , 

The JIoDo1In.bIe air ADdrew CJJew: That has happeDea in lOme 
eafieB. 
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RBPORT 01' THE XB ENGINE COMMlTTEE. 

tlS7. ·Jlllaulvi MnbammQ,d Abdul Ghani: Will the Honourable Mem-
ber for Railways be pleased to state : 

(8) whether the XB Engine Enquiry Committee finished enquiry 
about the XB engines and submitted their report; if so, 
when; if not, when the report is expected to be sub-
mitted ; and 

(b) the amount of expenditure hitherto incurred for the said 
enquiry' 

The Honourable Sir Andrew Olow: (a) The report of the Pacifil' 
IJocomotive Committee was received in the middle of April and a ~  
,yas sent to every Member of this House in June. 

(b) The expenditure incurred to the end of August, 1939, is 
Rs. 1,61,400. 

EXPERIMENTS MADE AT JAMALPUB TO FIND OUT TBB CAUSES OJ' THJ: BIBTA 
RAILW AT DISASTER. 

t138. • ... ulvi Mubammad Abdul GbaDi: Will the Honourable 
Member for Railways be pleased to state : 

(a) whether any departmental experiment WJlS made at Jamalpur 
to find out the causes of the Bihta Railway Disaster ; if so. 
when and in what way; 

(b) the number of goods wagon and passenger carriages and 
engines engagrd in the operation; 

(c) the number of engines and wagons damaged in the operation ; 
(d) the extent of the damages to engines and wagons ; 
(E') the number of persons killed or injured in thE' experimental 

operation; 
(f) the type or class of engines used in the operation; 
~  the cost of engines and wagons and carriages so engaged; 

and 
(b J whether any film company was askrd by the East Indian 

Railway authority to take the films of the experimental 
operation ; if so, the name of the company and the amount 
of contribution or fee paid by the said film company' 

The Honourable Sir Andrew Olow: (a), (b), (c), (d), (f) and (g). 
The attention of the Honourable Member is imtited to the statement laid 
on the table of the Council of State by the Honourable Sir Guthritl 
Russell on 15th November, 1937, in reply to question No. 211 asked by 
the Honourable Mr. Hossain Imam on 2nd October, 1937. 

(e) No persons were killed or injured during the experiment. 
(h) Kodak, Limited, provided three cameras and photGgraphers fr6e 

of charRe for filming the experiment. The railway purchased' the neces-
sary projector, screen and films from the company. 

t Auwer to thla queetion laid on the table, the questioner beinr absent. . ' 
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IGNORING 011' THE CI..uMS OF MUSLIM'S FOR PRoMOTION IN THE SAIDPORE 

WORK.SHOP, EASTERN BENGAL RAILWAY. 

139. *1Ir. MublUDD'lad Na1UD&D : Will the Hono'Urable the Railway 
Member be pleased to state : 

(a) whether the claims of senior Muslims in the Paint Shop and 
Machine Shop of the Saidpore Workshop, Eastern Bengal 
Railway, were ignored at the time of promotion, and 
whether Hindus were promoted on the plea of efficiency to 
the posts of :Mistries in the years 1938 and 19:i9 j and 

(b) if the reply to part (a) above be. in the negative, whether 
Government propose to place on tht' table a 
statement showing the seniority of Muslims and HindlL<i in 
the said Shops and state what circumstance:; debarred 
Muslims from the said promotion , 

The Honourable Sir Andrew Clow: (8) I havt' no reason for SUPPOb-
ing that promotions have been bast'o on ~ ~ hut the meritH of fht, 
case. 

(b) Tht' answer to tht: first part is in tht' ~ . As regards tilt' 
last part, there is 110 bar to the promotion of competent officials of any 
community and jf auy official considers that his claims havp not bE'ell 
jJroperly considered. it iii! open to him to represent his case to the appro-
priate authority. 

111'. Mubammad NIWD&Il: I have been gh'en certain cases,-I do 
not say they are all correct,-on which I am satisfied that promotioDs 
have not been duly carried out. In view of that, will the HonourabJ(, 
'Member be pleased to bring it to the notice of tht.' Agent of the Rail-
WIlY' 

TIle Honourable Sir Andrew Olow: As I havt' R8iit. if ~  ~  

feels aggrieved, he can represent his case. 

REPRESENTATION OF MUSLIMS IN THE ESTABLISHMENT Ol"PIOE OF THE WOBD 

MANAGER OF THE SAIDPORB WORKSHOP, EASTERN BENGAL RAlLWAY. 

140. *1Ir. Muba.mmad Bauman: Will the Honourable the Railway 
Member be pleased to state : 

(a) whether Government are aware of the fact that the repre-
sentation of Muslim. in the Establishment Oftice of the 
Works Managers of the Saidpore Workshop, Eastern Bengal 
Railway, is unsatisfactory. as t.he following atateUlent 
shows: 
Grade. HiMUII. MusU... Total. 

Re. 
150-200 1 1 
100--140 5 5 
85--100 13 13 
28-80 29 8 82 
30--60 1  2  8 
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(b) why out of two Muslims in the lowest grade one is still tem-
porary and the Hindu clerk who does not possess the 
requisite qU!1lifications for a clerk according to the recruit-
ment rules has been made permanent ; and 

(c) how this Hindu cltrk was promoted to the post of a clerk 
from the post of a khalasi against the recruitment rules 
which clearly lay down that no recruitment can be made 
unless the vacancies in the subordinate cadres are thrown 
open to communal quota , 

The Honourable Sir Andrew Olow: (a) Government arb not aware 
of t.he communal composition of thil> office. 

(b) and (c). I have lIO information in regard to the particular case 
to which the Honourable Member refers. There is. however, nothing in 
tht' recruitment ruleR to prevent an infE-rior SE-TVant being recruitbd 
ugainst a subordinate pot;f. The communal proportions prescribed apply 
to the railway as a whole. 

Mr. Muhammad Naum&n: With reference to part (a), will Oo\'ern-
ment fiml out whethf"T thl' factR stated are corrpct , 

The Bouourable! Sir Andrew Olow: From the details given hy the 
HOllourable Membn, r take it he has himself aNcertained the facts. 

MI', Muhammad Nauma.n : Will the Honourab]e 'Member take it up 
with t]1f' railway and Nee that the position is equitably improved Y 

Tho Honourable Sir Andrew 010w : I recognise that in a great many 
grades lluslimN have not got a proportion of posts corresponding to the 
Iitrength of their community, but that is a matter that obviously can 
only be remedied by timt'l ~ ... are not displacing employees and are 
only applying the communal percentages to recruitment. 

Mr. Muh .... mad lfa1Ull&1l: I thank the Honourable Member for 
timling out these things, but if he takes a little more interest things 
will be expedited. 

The Honourable 8ir Andrew Olow : No intAre8t of mine can alter 
the percentages of rfcruitment. 

FILLING tTl' 01,0 VACANCIES IN THE SUBORDINATE CADRES IN CERTArN WORKSHOP 
OF THE EASTERN BENGAL RAILWAY. 

~. *Mr, Muhammad Nauman : Will the ~  the Railway 
Member be pieaBed, to state: , . x.: 

(a) whether it is Il fact that the vacaneies in the Subordinate 
Cadres in the Said pore ItoDd Kancharapar:a Workshops of 
the Eastern Bengal Railway from the perio!1 1935 to 1939 
have been filled up by the menial ~  who do not possess 
the requisite qualifications for these posts according to the 
rules on the subject ; and 

(b) if the reply to part (a). above be in the ~ , when the 
vacancies in the Subordinate Cadres were"'advertised and 
how , 

Ll80LAD • 
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The BCIIIoOIII'able Sir Andrew Olow: <a> I would refer the Honour-
able Member to the reply I have jU8t given to Shaikh RailuddinAhmad 
Sjddiqut"e's questii)n No. 134. 

<b) Does not arise. 

MU8LIM CLERKS N THE OFJi'l0E8 OF THE DI8TRICT CoNTROLLER OF ~ AND 

TIlE GENERAL STORE8, SAIDPl:R, EASTERN BENGAL RAILWAY. 

tl4:2. *l'tIr. Muhammad Nauman: Will tht-Honourablf! the Railway 
~  be pleased to state : . 

(a) how out of eight Muslim ~  in the offices of the· District 
Controller' of Stores and the General Stores, Said pore. 
Eastern Bengal Railway, only three are permanent and tht' 
rest are temporary. and out of nine Hindus 8t-ven are per-
manent, and the rest are tl'mporary ; 

(b) whether Government are aware of the fact thBt in the leave 
vacancies of clerks in the District Controller of Stores OfficI" 
and the General Stores only Hindus are recruited ignoring 
the quota of Muslims; and 

(c) if the reply to part <a> above be in the negative, how many 
Muslims ~  employed in the leave vacancies during the 
period from 1935 to 1939, and how many Hindus taken 1D 
the leave vacancies have been made permanent , 

The BoJlOUJ'&ble • Andrew Olow: <a> I am not clear lAS to the 
mC'lInillg of the Honourable Member's question. The number of 
temporary men in any grade depends on the strength of tI!e grad .. 
and tht-numbers who happen to be confirmed, and confirmation of canc1i· 
date .. in a particular office is not subject ·to communal considerationI' 
pro"ided that the rules governing the communal representation for 
the railway as a whole are observed. 

(b) There is no quota for Muslims or any other communit) in these 
OffiCCli ; the quotas apply to the railw.ay as a whole. 

(c> This does not arise ; but I propose to forward the que&tion to 
the General Manager of the Railway and call his attf'ntion to thf allep:a-
lion made in it. 

DELAY IN TIlE DELIVERY OJ' MAnoS AT BLTNOR. 

143. *Mr. Xu"",maA Asbar Ali: Will the Honourable the Com-
.11l1uoatioDl Member be pleased to state : . 

I a) whether it is a f8<:t that prior to 1930, the Mail for Bijnor 
used to go via Nagina and there was a Railway Mail Service 
office at Nagina ; 

Cb) whether it is a fact that iJl thOle days the mail ulled to be carried 
from Nagina to Bijnor by motor lorries, and used to he> 
delivered to public at ~  8 A.M. ; 

,,~  ~  -j;ud OD the table, the qUelltiODM harinr ' ~  hi. ~~~. n --
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(c) whether it is a fact that since 1930 the Railway Mail Sel'Vlee 
office has been shifted from Nagina to Najibabad and now 
the mail is delivered at Bijnor from 12 .6..M. to a P.ll. ; 

(d) whether Government are aware that the delaY' in the delivery 
of post at Bijnor is causing great inconvenience to tht. 
public and is causing great damage to the trade and busi-
ness of Bijnor ; and 

l e) whether Government have considered or propose to consider 
the desirability of removing the complaint of the public 
and the representation of the business and_ industry of 
Bijnor by shifting the Railway Mail Service office to Nagina 
and taking to lorry service for the carriage of mails from 
Nagina to Bijnor , 

Sir Guruna.th Bewoor: (a) anrl (b), Yes. The mails ulWd to be 
delivered at Bijnor at 8-30 A.J(. 

(c; 'fhe Sorting Mail Office was removed from ~  to lliajibabad 
in 1931. Prior to 1931 the whole mail was deliveJ'ed at 
Bijnor only On(lt' in the day, namely at 8-30 A.II. At prtlfiellt maim 
from the Eastern Unitr.d Pr,ovinces, Bengal and Bihar are issued _for 
delivery at 8-00 A.M. and those from thf' reFit of India are h;'lued for 
deliv(!ry at 12-00 noon_ 

~ d) Complaints have been received that the present arrangements 
cause some inconvenience to the public as compared with the arrange-
ments which ~  eight years ago. 

(e) No. Ali Bijnor is n,ow linked by railway with the main line 
and ~  Nagina is no longer a stopping placr, for East Indian Railway 
mail trains, no purpose would be served by re-establishing the Mail 
Rortinf,! Office at Nagina. 

ACCIDENTS ON THE RAILWAYS. 

1". *Mr. Muhammad Azhar Ali : Will the Honourable the Railway 
Member be pleased to state: 

(a) whether in serious accidents on the railways during the recent 
y.,-ars, which have caused serious damage to and loss of 
life of passengers, they have observed that the persons who 
suffer most are those travelling in the ftnJt two or three 
bogies; and 

(b) if the answer to part (a> ~  be in the ~ , whether 
Government have emlsidered or propose to consider the 
advisability of replacing the first threebogieR in all tht:' 
fast trains by goods and luggage vans and thus in cue of 
accidents avoid seriouR ]oss of life and damage to the rail-
ways' 

The IIonourable IIlr Aadrew Olow : -(a) This hait'Dot 'been observed 
to lIe always a fact, . 

(b) Does not arise. 
t230LAD - ",!l .. 



LEGISI.A.TIVE· ASSEMBLY. [lITH SBP. 1939. 

AOQUISITION OF THB SHABDABA-SAlIARANPUB LIGHT RAu.w.a:r. 
IG. *1Ir. Muhammad Azbar Ali: Will the Honourable the Railway 

Kember be pleased to state : 
(a) whether Government have arrived at any decision rfigarding 

the acquisition of the Shahdara-Saharanpur Railway in 
1941 ; 

(b) whether Government have made an enquiry about it from a 
financial point of vit'w ; if not, what are its ~  ; 
and 

(0) whether Government have taken any steps to serve the 
Shahdara-Saharanpur Railway Company with a notice in 
April 1940, for terminating tht:' contract in 1941 , 

The Bononrable Sir Andrew Clow: (a) and (c). No. 
(b) The financial aRpect of the question has not yet ~  enmined. 
Mr. President (ThE' Honourable Sir Abdur Rahim) : The answer 

to the next question of Mr, Nauman will he laid on the t.able. 

APPOINTMENT 0J0' TOOL KEF.PERS I'; THE SAIDPl'R WORKSHOP. EASTER!'/' BENGAL 
RAILWAY. 

'1M. *1Ir. Knb&mmad N&uma.n: Will the Honourable the Railway 
Member be pleased to state how in January 1937 Hindu tool keepers 
,,-ere appointt:d on B.s. 22. while Muslim tool keepers were appointed on 
Ra. 16 per month in the Said pore Workshop. Eastern Bengal Railway' 

'!'he Boaonrable Sir ADdr_ O1ow: The information has been 
called for and will be laid on the table in due coursf'. 

CASHING OJ.' CROSSED INDIAN POSTAL ORDERS. 

141. *1Ir. Lalch&nd N&valra.i : Will the Honourable the Communic/\-
t.iftll8 Member be pleased to statt: : 

(a) whether Government are aware that inatructions appeBr OD 
the reverse of t.he Indian Postal Order to the following 
effect: 

(b) 

~ 

(d) 

•• If this order hfO er088ed like a cheque, payment will only be 
made through a bank ".; 

with which banks in India, tht:' Postal DepartmeDt. have made 
arr/lngenumts t.o cash the croSRed-POIItal Orders·' I 

~  it is a faet that in Karachi only Llyod's Bank of 
-lDPia. Lilg,ited, have entered.. into an ~  with the 
, ~ .  to cash the . ~ Postal Orders.; and 

if the reply to part (c) above be in the affirmative, whether 
Government propose . ~  : make . ~ ~ ,w.ith ,9,ther 
banks also to cash the Indian Posta) Orden without any 
extra charge ; if Dot, why not , ' . 
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The Honourable Sir Andrew 010.: (a) Yes. 
(b) Crossed Indian Postal Orders are paid through any bank, pro-

,'ided that the name of the bank and the payee appears in the body of 
the Order and the Order is endorsed by the payee. The arrangements 
beLwren the Post Office and banks relate to the payment of Postal Orders 
in otller circumstances. 

(c) :No. 
\ d) Does not arise. 
Mr. Lalch&nd Navalra.t : May I know if this arrangement will not 

incom'enience pf'ople in the interior of the country' There ale banks 
in the urban anas, hut in the interior there are no banks, and, if there 
arl' emy, thl'Y are private banks. Will Government ~  that they 
also should take these crossed postal orders , 

The Honourable Sir Audrew mow: I have explained already that 
crossed }Jostal orders can, provided the name of the bank and the name 
of the payee are entered, be paid through any bank. 

SEARCH LIGHT FIXED IN FRONT OF ENGINES. 

ld. *1Ir. Mubammad A.zhar Ali: Will the Honourable the Rail-
"'ay Membl'r be pleased to state : 

(a) whether it is a fact that the 8t'arch light fixed in front of railway 
engines is fixed and cannot be moved sideways ; 

(b) whether it is a fact that ~ to this fixity, the search light can-
not be properly utilised on the oorners of the track ; and 

fe) if tht' anSWer to part (b) above be in the affirmative, whether 
Oovt'rnment havt' considel'ed or propose to consider the 
HdviRobility of getting the search light on the engines move-
ahll' instead of being fixed T 

The Bonoura.ble Sir Andrew mow: (a) and (b). Yes. 
(c) The matter has bp,en considered but it is undesirable to introduce 

JOllnual control Ilnd it is difficult t.o srcure satisfactory automatic control. 
Rut thp possibility of making an experiment will be reconsidert::d. 

SELECTION OF ROUTINE CLERKS FOB PROMOTION IN THE RAILWAY CLEARING 
ACCOlTNTS OFFICE. 

149. *Bhai Parma Na.nd : Wil1 the Honourable Member for Rail-
WIlYS UP pleased to s1l11t' : 

(a) 

(b) 

whether JI. ill 8 fact that thr selection of candidates for the 
clerical posts class Ufrom among the routine clerks is an 
inno"'ltioll in the Railway Clearing Accounts Office which has 
replaced the method of departmental promotions from the 
routine grade as well as from the other grades which have so 
far been made by seniority in service and qualifications of the 
incumbent; 

if the reply t.o part (a) above be in the affirmative, whether Gov-
ernmlJllt propose to explain the rea8OD.S why the practice 80 far 
followed has been given up in contravention of the usual proce-
dure followed by Government ; and 
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(c) whether ~  propose to place on the table a list of the 
routine clerks selected for promotion to clerks, class n 
grade, by the Selection Committee in July, 1939, in the Rail-
way Clearing Accouuts Office, giving the lengtbs of service 
and qualifications, both departmental and academic, of the 
selected candidates' 

The Hono1ll'&ble Sir Andrew Olow: (a) No. 
(b) Does not arise. 
(c) No ; but if any Honourable Member wishes to inspect the list, 

facilities will be dorded by the Controller of Railway A.ccountfJ. 

SBLBCTION OF ROUTINE CLERKS FOR PROMOTION IN THE RAILWAY CLEARING 
ACCOUNTS OrJl'lCB. 

1&0. *Bhai Pa.rma Band: Will the Honourable Member for Rail-
ways please state whtother it iR a fact that routine clerks, who havp 
actually worked and are working as clerks, class II, and also those 
"tbo havp pasaed AplM"ndix • C ~ Examination making them eligible 
for womotinn t.O clerkA claRM I jZ'radf'. havfI been paued over, by the 
Selection Board in their selection, who has preferred non-matries junior 
Routjne ("lerk. for promotion t.o clerks. class II grade, in the Railway 
Clesring Accounts Office ; if 10, why , 

!tie JIoDoarahle Sir ADdnw Olow: No routine clerk who had 
actually o//ictGfed and drawn ~ &8 clerk, el&88 II, at any time was 
pallMld over bY' the Selection Board. Two routine clerks who have 
palled the Appendix • C' Examination were not selected as they 
were not regarded as reaching the requisite standard. 

SELECTION OF RoUTINE CLERKS PaR PROMOTION IN THlI: RAILWAY CLRllINa 
ACCOUNTS OFI'ICE. 

161. *Bbai Parma Rud: Will the Honourable Member for Rail· 
ways please state : 

~ . , . 

f 8) whethpr Government are aware that there ill great dissatil-
faction and resentment among the routine clerkR and other 
staff in genera] with the result of the s('lection of routine 
clerk!! hy the Self'ction Board ; 

(b) if the reply to part (a) above be in the affirmative. whether 
Government propol'l(, to ~  an enqulJ'Y as to the way in 
which .selection was done and remove the causE'! of dissatis-
faction; 

(c) what is the method of promotion from the routine clerks to 
-clerks. claM II flrade, in the Railway Clearing Accounts 
Office, and what it was up to 1938 ; 

(d) whether any representation was received in this connection 
from the Staff A88OCiation of the Railway Clearing Account! 
Mee,a reeo,nised body, and what WIS the reply to it given I 
by the adminiltration and Whether aol'til'mlliat propose to 
place the correspondence on the table of the House i and 
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(8) wbether it is a fact that the I:Jt;d .As8ociation of the Railway 
Clearing Accounts Office has been demanding from the very 
lJeginning that promotioDIl to higher grades should be on the 
bllhi.'1 of lleniorlty lUI shown in the printed seniority list 
of the office with due regard to efficiency; if so, what 
are tIle re8Bons of the adIllinistration for not adopting 
this basis for promotion T 

The Bcmourable Sir Andrew Clow: <a) ~  (b). Government 
are Jlut aware pf any great dillsatisfaction ; but certain represcntations 
have been received from the routine clerks which are being dealt with. 

(c) Promotions both in 1939 and before that year were based on 
merit with due regard to seniority. 

l d) Yes ; the matter is still under ~ . Goverument do 
not propose to place the relevant correspondence on the table. 

(e) Yes. 'Mle reason is that selection is calculated to secure the 
moat efficient men. 

PBoIlO'l'lOJf 01' SuxOOBAP1mB8 Dr DIVI8IONAL 0Fn0u 01' TIIB NORTH WBSTEJU( 
RAILWAY. 

10. *lIIfr. Lalchand Navalrai: Will the Honourable Member lor 
Railways be pleased to state : 

,'I :. 

(a) whether the stenographers in Divisional and inter-divisional 
office!; of the North Western Railway, though coDBidered 
118 technical men are borne on one general seniority list, 
like other technic:al stat! for the whole Railway, includ-
ing Beadquartt'rs office where higher grades exist; if 
not, what are their chances of promotion ; 

(b) whether theBt' stenographers had been representing to the 
Administration through memorials since 1928 for a gen-
,era! seniority list like their other technical colleagues 
(draftsmen and sanitary inspectors) ; if so, what stepa 
the administration have taken to redress their grievances; 

(c) whether it is a fact that Sanitary Inspectors, being technical 
men and few in number, were placed on a general seniority 
list in 1930 to give them a fair chance of promotion; if so, 
why the stenographers have not been treated in the same 
manner; 

(d) whethrr it is a fart that in the absence of a general seniority 
list during tht's(' 11 years, junior stenographers in 
grades III and IV in Headquarters office have become 
senior to much more senior stenographers in the same 
grltdes in the Divisional and inter-divisional offices ; 

(e) whether it is a fact that stenographers, being considered as 
technical men, are debarred from going to other branches 
and thus have all the doors of promotion closed upon them: 

(f) whethf'r it il'! a fR('t that this 6Rte(tory of atenog'l'aphera WII 
not included in tIle letter issued by the omce last year ~ 
ing down the channel for promotion for all staff in the 
nivisional offices of the North ~  RaHway; and 
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(,) whether the Administration propose to look into the matter 
and see what can be done to redreB.s the grievances of thf'se 
stenograph81'8 , 

The Honourable Sir Andrew mow: (a) No : their oppot'tunities 
for promotion Ilrt' in the office to which they are attached. 

(l» Memorials haye been received from stenographers, but the 
.Atlmini!>t rKtion did Dot consider that there WI\8 nny justification for a 
change in the existing arrangt'lment. 

(c) Yes: Sanitary Inspectors wert' placed on onp seniority list 
ill order to give them reasonably equal opportunities for promotion, as 
the number of posts of Sanitary Inspectors in the higher grades wu 
appreciably fewer ,on some Divisions than on others. Sten"trraphrrs 
hIve such opportunities of promotion on ~  own Divisions. 

ld) 1 tun prepared to accept this from the Honourable Member. 
Inequalities in promotion are inevitable with the maintenance of separate 
seniority lists. 

(e) Nonnally. yes. In view of the nature of the work perfonned by 
stenographtrs. their selection for posts requiring knowledge Ilnd ex-
perience of other duties is generally impracticable. 

(f) Yes. 

(gj The matter has already been considered by the Admin'stration 
and nothing has transpired since then to warrant its re-eonside;,ation. 

Ifr.President (The Honourable Sir Abdur Rahim) : The anbwers to 
the next two questions of Mr. Nauman will be laid on the table. 

NON-ApPOINTMENT OF MUSLIM CLERKS IN ILuiCHRAPARA WORKSHOP, EASTERN 
BENGAL RAILWAY. 

tlU. *Mr. Muhammad Nauman: Will the Honourable Member for 
Railways please state : 

(a) whether Government are aware that the Eastern Bengal Rail-
way authorities have contravened the recruitment rules and 
negJecteu the )lusJim quota in filhng vacancies of clerks in 
Progress Section, Shop No.2, Shop No.3, Shop No . .( and 
Shop No. :'i, Time and Gate St'rgeant's office of Kanchrapars 
Workshop j 

(b) whether it is a fact that out of 13 vacancies in the said 
Department forty-two have gone to Hindus and one to a 
Christian; and 

(e) whether it is a fact that out of those 42 Hindus selected nine 
were non-Matric and three possessed very feeble health' 

fte Bonoarable 8lr ADdnw Glow : I 'Would refer the Honourable 
Member to the answer I have just given to Shaikh Ra1iuddin Ahmad 
Siddiquee'. quemon No. 130. 
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SELECTION BOARDS FOR RECRUITMENTS ON TIlE EASTERN BENGAL RAILWAY 

tIM. * •. Muhammad RaUDl&ll : Will the Honourable Member for 
ltailways be pleased to state: 

~  the personnt'} with dellignations of the officers of the "t:election 
Boards" on ~~ ~  Bengal Hailway who sat for the 
purpose of ~  recruitment and recruitment by promo-
tionH during Jauuary, ~ ttl .June, 1939 ; 

(h) wh(,ther it is a fact that " lIlajority of non-Muslims" is the 
outstanding feature of the •• Selection Hoards" formed on 
tlu' Eastern Berural . ~  and 

(c) whether it is a fact that a.pplications have been ~.  

even after the expiry of the period notified in the newspapers 
by the Eastern Bengal Railway , 

The Honourable Sir Andrew Clow: (a) As I informed the Honour-
able :Member on 4th September, the Railway Board received no reports 
of  the personnel of such committees and I do not feel that the compfia.. 
tion of the particulars would yield results commensurate with the 
labour involved. 

(b) I am prepared to accept this from the Honourable Member. 
As seJection boards are constituted from among omcers, ano there 
art> only six Muslim officers on the railway. it would be unusual for 
a scl('ction board to have a majority of Muslims. 

(c) Government have no information, but will bring the Honour-
abln lIember's question to the notice of the General Manager. 

TOLL COLLECTED ON RAMGANGA AND KOSI BRIDGES BETWEEN MOBADABAD AND 

RAMPUR. 

INA. *.. Muhammad Azhar Ali : Will the Honourable the Rail-
way Member be pleased to state: 

(a) whether in the past tolI uRed to be collected by railway 
authol'itieR on the ~  Ilnd Kosi rivers between 
Moradabad and Rampur from private conveyances ; 

(b) whether the toll on the Ramganga bridge has been stopped 
but on the Kosi bridge still continues ; and 

(c) for how long the toll was realised on the Ramganga bridge 
and for what period it is being levied on the Kosi bridge , 

The Honourable Sir Andrew Olow: (a) and (b). A toll wa& levied 
by the late Oudh and Rohilkhand Railway authorities on the Remganga 
and Kosi bridges between MorB;dabad ~  Rampur on prh'ate con-
veyances upto July, 1907, when tht:' toll on the Ramganga bridge was 
discontinued. The toll on the Kosi bridge continues. 

(c) The exact dates from which the toll began to be levied on these 
bridges are unknown but presumably tile system was introduced with the 
opening of the bridges about 1894. . 

tADawer to thia queetion laid on the table, the queetioner having ahauated hU quota. 
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lAjOf'fNJtiOR promUed in reply to part (c) oj ltam_ quution No. 416 aaW ", 
Mr. K. S. Gupta Ott tA8 23rd AugtAIt. 1938. 

GBIBVANOBS 01' EKPLOYBBS 01' 'tIDi VIZAGAPATAJI PORT. 

(c) Donditiollll of I18I'\"iee in the Port are not completely uniform lUI 80me of the 
employeetl have been permitted to retain wholly. or in part the conditioli8 applicable to 
them before their traufer to the IIOnice of the Port. Generally lpeaking, the em 
ploYeeB enjoy the lame conditionl of I18rvice .. other Oovenunent servlIlltB in civil 
_ploy. They are not pensionable, but onjof Provident lo'und ~ . 

lAjomtatiOR p'omued i" replr to ltafTed quation.I NOI. 556A and 556B ruUit 
by Pondit Sri KrNlna Dvlta PalitDal Ott tA8 20th February, 1939. 

TREATY WITS MUSCAT. 

A. copy of the Treaty of Dommllfee and NaviptiOil betweea Ria Maj_ty aad the 
8altu. of Kueat and Oman, dated the 5th February, 19311, ia laid on the table of the .... 

ltuOG', JP • .,..." I, 1989. 

~  f':r: .... l1ed Gf Jluocat 0" Ftol»rwer, 1, 1989.J 

Bia Maje8ty The King of Great Britain, Irel&Dd anel the Britiah DomiDiOIlll beyond 
the 8eaa, Emperor of India, and Sultan Saiyid ~  bill Taimur bin Faieal, SultaD of 
Jlueat aDd omaa and Depelldenei_, 

Deeiring to confirm and atrengtben ·the friendly relationll which now IIUbaillt 
betweea them and to promote and utend their commercial relatiolLll by th('\ conclullioll 
of a Dew treaty to replaee the Troeaty of Friendahip, Commerce aDd Navigation aigued 
at lIuaeat on the Illth March, 1891, which terminate. on the 11th Februal'7. 1981, 

Have accordingly appointed lUI their plenipotentiariea :-
Ria Majeaty The KiIIg of Great Britain, Ireland and the Britiah Dominiow. 

beyond the 8eaa, Emperor of IDdia (hereinafter reforred to u Ria Majesty) : 

the 

For Great Britain and Northern Ireland: 
Lient.-CoJonel Rir Trenchard CraveD WilIiam Fowle, K.o.l.E.. C.B.E., Political 

Resident in t.he Persian Gulf ; 
For India: 

Lieut.-Colonel Sir ~ .  Crnvcn William Fowle, K_C.I.E., o.B.E., Political 
Resident in the Penian Oulf ; 

The Sultan uf M uleat and Ollllin aDd Dependeneie8 (hereinafter referred to u 
Sultan), in penon; 
Who have agr_l al follows :-

Aa'l'lCLS 1. 

For the pUrp08ell of the present Treaty-
(1) The term .. terntoriel of His Majetlty " or .. territoriee of the ODfJ (or 

the other) Iligh OontractiD« party ., in relation toO Bia Ma.iellty shall 
1De&n the United KinlfClom ot Great Britain and Nort1lern Irelanc1 an'cl 
India. an" any territoriea to whit'!h the lIreseDt TrMty BlIlIliCII by 1'ftI.IIIIII' 
"f utelLllioRI under Artit'le 11' or lU!t'!ellaloJUI uniler Artlele 20 ; and tbll 

( 4lS8 ) 
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INlrm " territories of the SultlLJl " or " territoriet of the ODe (or the 
nther) High Contracting Party" in relation to the ~  shall IDeIUl 
Oman and itll Dependenei ... 

(ii) '!'he term .. nationala of Ilia Majellty " or .. nationala of the one (or 
. the other) High Contraeting Party" in relation to Ilia Majesty shall 
mean all subjects of Ria Majesty and all persons under his protection, 
wherever domir.i1cd, exeept nationals of Koweit, Bahrein, Qatar, Abu 
Dhabf, Dibai, Sharjah, Ajman, Umm-ol·Qaiwain, Bua·al·Khaimah and 
Kalba and, tor the purpoaea of Articles 13, 14 and 15, nationalll of Lhe 
8tatea Ilf the Aden Protectorate and DlI.tionala of Zanzibar of Omani 
origin Who own property in OnIlUl; and the term "nationala of the 
Bultan" or .. nationals of the one (or the other) High ContraetiDlr 
Party " in relation to the Bultan ahall mean all the Sultan's subjeeta, 
wherever domieiled. For tbe purp08el of Articles 2, 3, 4, 5, 6, 13, Ii 
aDd 15 the word " nationala " ahall be deemed to include corporate bod_ 
r.reated under thfl law of the territories of the High Coatracting Puty 
eoneerned. 

(iii) The term "Britiah v_III" or "vesaelll of ODe (or the other) High 
Contraetiq Party " in relation to Hia Majellty ahall mean all shipe 
registered under the law of lUly part of the Britiah Commonwealth of 
Nations, including 1111.)' Lerritory under the 8Overeignty, protection, 
luzerainty or mandate of Ria Majesty except Koweit, Bahrein, Qatar, 
Abu Dhabi, Dibai, Bharjah, Ajman, Umm·al·Qaiwain, Baa·al·Khaimah 
and Kalba ; and the term " Omani veaaelll " or " v8118ela of one (or the 
other) High Contracting Party " in relation to the BultaD shall meaa 
all ships registered by the Omani Governmeat and entitled to 4y &be 
kg of the Sultan. 

(iv) The term " Britilh ail'craft " or .. aircraft of one (or the other) High 
Contracting Party" in relation to Ilia Majellty Bhall ID8IUl all aircraft 
regiatered under thc law of any part of the Britiah Commonwealth 01 
Nationll, including any territory under the sovereignty, proteetioD, 
auzerainty or maDdate of Hia Majeaty exeept Koweit, Bahrein, Qatar, 
Abu Dhabi, Dibai. Bharjah, Ajman., Umm·al·Qai .... ain, Bu·al·Khaimali 
and Kalba ; and the term " Omani aircraft " or " aireralt of one (or 
the other) High Contracting Party" in relation to the Sultan shall 
mean aU ail't'rait reRiatered by the Omani Govemment. 

(v) The term" foreign eountry " shaU mean in relation to IDa Majellty any 
eountry or territory not under the lovereignty, protection, IUzeraillty or 
mandnte of HiB Majellty, and, In relation to the Sultan, any country or 
territory not being a part of the tenitoriea of the Bulbul. 

ARTICLE 2. 

(1) Tbere shall be perfect fr!!edom of commerce and navigation between the 
t.erritoriel of the High Contracting Parties. En.eh High .. ~ Party shall aUow 
the nationals of the other to enter all portll, crerks and rivera with their V6l1Belll and 
.rgoea, allo to travel, reaide nnd pursue eommerce anI! trade, whether wholeaalp. or 
mtail, in his territoriI''' -providPd. OR regards nntioTUlls of the Sultan, that they satisfy 
aDd observe the ~  anI! N'gulations applieable in the territory of His MajestT 
in question to t.he entry, travel, residenre and dl'pnrture of nU foreigners. and provil!cd 
that naUonals of His Majellty !lntisfy and ohs{'r'l"(, the {'onditioDs applicable in the 
tflfritorieR of th .. SUItIiD in rel!'l1rl! to th!l entry of foreigners and that. in proceeding 
from the pla('c wherl' tbl'Y r('sid{' in tbe territoril'8 nf thA Bu]tab to another place in bill 
territories wherl' forl'iI!n subjer.tll I!n not alrcnd:v reRide, they ahall, before doing RO, 
notify in writing tbl' lo(,nl Omnni authorities of the pInel' where tbey reside. and Bueb 
authoritiell shall inform them whptber the intendllil dl!lItinntion il suitable for them to 
t.raWlI to or not : if the anthoritiel in question notify the llllid nationalll In ~ that 
the intended destinatinn ~ ullAUitnble. and if the Mid nationals pemat in travelling to 
IIudr deatlnntion. or if they IIbou]1! fail to notify the 10eAl autlaoritiea of their il!tenl!ec1 
~ , they will proeeed at their own rlalr. Further, eubjeot tb the provisions of 
Artklle 9, eaell Hiah Oontrll"ttllg Party shall allow in ~ territories the nationala nf 
tIUI Ot'hor wtlettier personaD, or by Anat. treelT toCl bun;' for. buy, barter anrl 11811 
poda. artIcles of impOrt or' 1 .. pr04uettoD,whet:laer tntQ4ed t. lboaI sale, use or 
f!IIIII8l1mptioD, or for uport. 
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(2) 8hould the Bultan wish to eetabliah lUIy monopoly ill lUIy part of hi. territory 
dch monopoly will be arranged ill neb II way that it win not be detrimental to the trade 
bt whiM nationa1l of Hi. Majesty are at the time ot'mpied in that part of hi. territory. 

AATlCLE B. 
(1) NationalB of Hia MajeBty .hall enjoy throughout the territorie. of the Sultan 

with reaped to commerce, Bhil'ping IUId the exerci&e of trade aU the rigbt&, pri"iteg.. 
immunitill8, advaDtagl'S and protet'tion, of whataoever nature, enjoyed b;, tht> national" 
01 thfl BultIUI or the nationals of lUIy other foreign country. 

(2) They .hall not be liab14l to taxee, dutiea, iUlpOllta, reatrietiuns or obligation. of 
_y dllOlClription WhllteVlll', athor or Dlore onerous than those to which the nationa1e uf 
t.Iile SultIUI or the nationals of uny other foreign ('ountry are subjected. 

(3) In all that relate8 to ~  and the treatment of ahipping, the BultKn 
DDoortakea to neat British ve8sell not leM favourably in any reeped than Omani ,,_II 
01' the _II of Rny other foreign t'ollutry. The pro"isionll of thill Arti")e rewting to 
_111 appJ:v alllo to the p8IIII8nRen Rnd carps rarried therein . 

.A&TlCI& •• 

Nationala of His Majesty Ihall be permitted ill the territories of the BultIUI to 
IIbe or to aequire, by gift, purchase, intestate IUl'eeaBion, wiD, or any other legal 
lllUDer, laIId, honlel, and property of enry dC!leription, whether mo"able or immovable. 
tD pOIIIeII the aml', and freely to dispole thereof b;, BIlII'. barter, donation or otherwise 
em the lADle conditions in roaped of immo\'able property 88 are or may be established 
with regard to the nationals of the most fal'ourt'd foreign I'ountry, and in reapeet of 
movable property 88 are or may be eetabJished with regard to tlie lIationall of th4' 
BnltaD or the nationals of the mOllt favoured foreign eountry. 

AIl'l'lCLI!: 5. 

(1) ArtieJcI produced or manufaetured in the territories of His Majesty importe«l 
into the territories of'the Bultan, from whaw"er place arriving. IIhaD not be lubjected 
to dutiea or chargee other or higher th&D th08e paid 011 the Bite artielee produeed or 
maDnfaeturecl in an;, other foreign eountry. 

(2) No other or higher dutiee or charges ahall be imp08ed in the territoriell of 
tile SultaD 1)n the exportatiou of any artiele to tile territoril's of His Majesty tha. 
neb aa are pRyable on the exportation (If the like article to any other foreign country. 

(3) The import dutieR ll'viable in tJle territoriel (If the Sultan on goods prodnced 
or aumfaetured. .in the territories of Ilia Majesty and on goods imported by uationalll 
of Hia Majesty shall be paid at the port or other place in the SII.1tan '1 territories where 
the goods are Ant ~ , and on payment thereof such goods shall thl'rcafter be 
uernpt within the &aid territories from aU other customs dutiea. 

(4) CustOmJI duties shall not hI' levied in thl' tl'rritori('H of the 8ultan on JrOodll 
pl'OdUI'.ed or manufactured in the territories of His Majesty or imported by nationa1l of 
Ril Majesty in the foUowing cases, namely :-

(4) On jfooils whil'h, being destined and mnnifClltl'l1 for II. forl'ilfJl ('ountry, are 
transwppcd from nne veHlel or nircraft to another in ~  of tbe porte or 
aiTlwrts of the Sultan or which have heen for this purpoRt! provisionally 
Ianill'r1 anlI ilepnHitl'd in any of tbe Bultnn '8 eustom·houles to await the 
arrival of a vellel or air .. raft in ",bieh to be reabipped abroRd ; but lOW 
IIfI landed IIhall only be exempted if the IlOnlijfllll6 or bia aJreIlt llhall ha"e, 
On the arrival of tbl' vessel or "ireraft. handed over the said goods to be 
kept under· customl Ileal, and declared them &I landed for tranllhipment, 
deaiguting at the BIlme time tbe foreiRll pIal'.e of destination, IUId it 
witbin a perioil not exceeding three mont.... after their 11m landinl( the 
IBid goodl are actuall;, Ihipped for the said foreilfD country all origlna.J1;, 
~ and without having in the interval eba.nJ(ed 01l'lleR, and if an 
RIUtoJIUI char,. are paid before they are reehipped. 

( ") Oa 100d8 wldch, not beinjf delltined and maail.-ed for the territoriee of 
tile 8111ta, ha"e been inad.erteatly landed, lIfO.tded that neb gooa. an 
)eft ba the eaetoa7 of the '8UtoaII authorltiea _I ..... reHlppea fin • 

; ..... tlon abroad wlthbl two moaihI of belaa' ., ~  tIC aD ..eo ..... . U' ..... befON ....... an rllldppei. 
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(0) On 1I00U, fuellUld oil, Naval and Air Foree proviaioDi and .tone and tlttinp, 
the property of Hia Majesty'. landed in the territorlea of the Sultan lor 
the uae of the ships of Ria Majesty'. Naval Forces and the aircraft of bi8 
Air ,Ii'oreel; duty lhall, however, be payable if any of the goodl' thUl 
exempted are Bold or otherwise dispoaed of in the local ma.rketl. 

(d) On goods transhipped or lo.nded pending the repair of damage cauaed to 
the vealel or aircraft by Itr_ of weather or diauters at sea or in the 
air, provided the cargo so diaeharged shall be left in the cUltody of the 
(Iustoml authorities o.nd be reahipped abroad within a period of three 
months from the date of the original landing and that all cuatoma 
charges haft been paid. 

(5) In the elUlell referred to in paragraph (4) above euatoma formalitiea In 
r.peet; of landing, examination, clearance and ahipment of goodl are to be observed. 

(6) All goods remaining uncleal't'd in the Sultan's cuatom·hooaes after four months 
from the date of their originul landing shall be dispol8d of by the, Sultan's cUltoma 
authoritit!H by Ii puhlic auetion after notifying the steamer or aircraft agentl concerned. 
Their sale prtJ(·eedM. after payment of the auctioneering charges, cUltomll duty and 
(:hargoH, 8111111 ~ kept in deposit for a period of one year and refunded to the owner 
if the clnim ill elltabli8hed during this period, after which no claim Iha11 be entertained. 

(7) In this Artiele t)1t: wllrulI " CUHtllDlS ('harges " shall mean charges other than 
ClltltomA duties Dnd may include lauding, trltDlit, weighing, wharfage or ground rent, 
lIupervision and ovC'r\iull' files, it being lIntll'rstood that all such feel will be assel!8ed on 
a reullullblc Rcule. 

AB.TICLE 6. 

(1) All "UstIlIlU' ,(utiea leviable in tht' territories of the Sultan shall be paid ID 
caah and not in kint!. 

(2) The mlue of thl' goods on which duty is to be levied shall be fixed according to 
their market price follOwing the normal usage of trade in Muscat. 

(3) Thl' Hulton '8 Government shall ba \'e the right to fut the valuatiOll8 for eUltoma 
purpollell of any deeeriptions of goods for any period, provided suell valuatiou an 
fixed by a tariff board appointed by the Sultan, conaisting of equal numbers of the 
Sultan 'K nation:lls and nat.ional. of His Majeaty representing the merchant colDJlUlDity, 
and presided over by the Director of the Sultan'l CuatolDl. 

(4) In th .... " .. nt of IIny dispute arising between a national of His Majesty and 
the Cultoms House authoritiel regarding the valoe of any gooda, this .hall be determined 
by reference to two expertll, eorh party nominating one, and the value ,110 ascertained 
.hall be deci.ift. Should, however, these experts Dot be able to agree, they shall ehoole 
an umpire. whOle decllion il to be conlidered as final 

Aa'1'lCLII 1. 

The Hultall 'II Government haa the right to charge aU ftIII81s entering any of the 
porta in the Rultlln'. domlnionl with .hipping, tonnage, or harbour duel, to be admiDia· 
tiered under the ('ontrol of a 8pt>t'ial board appointed by the Sultan for the improvement 
of the hllrbol1r lind ~  and maint8ll&Dtl8 of Iighthou888, etc. 

AHIOLE 8. 

Inwmal dilties, taJi\e8 or fC8IJ levied within the territories of either High Contracting 
Party for the benefit of the State, Or of organs of local or municipal government, on or 
in conne('tinn with WlOlls produt.ed or mRnutartnred in the territories of the other Party, 
IIhall not. hI' OtiU'T or grent(,T than the dutiN, tnxl'!ll or feel levied In similat: eireum· 
atit._ on or in' ('oDlleetion with gooda of national or any other origi ... 

AM'lCLII 9. 

(1) lio prohibition or restriction lhall be impoled or maintained on the importa. 
tioa iDto the territories of the Sultan .of any article; frobl ~ place arrlring, 
prOtluced 01' manufactared in the territories of m. ¥ajeety whiCh .W Dot eqnally 
.tend to the importation of the like artit'lea produced or manufactured iD any otlaer 
forelm country. 
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(2) No prohibition or restriction aIlall be impoled ur maintained on the ezpor&a-
tiOll of any article from the territories of the 8ultlUl to the territoriel of HI. Majesty 
which shall not equally extelld to tbe exportation of the lib a.,tides to IUI7 other 
foreip country. . 

(3) EzceptioDl to the lUera) rule laid down in tbe foregoin, paragrapba mar 
be made only in the eaae of-

(.) prohibitioDl or restrictions ilnpoeod in the intcrBflt8 of publir Heurity j 

( ") prohibitions or reetrictioDl regarding traSe in &I'mS, ammunition and imple' 
menta of war, or, in exceptional eireumstaneee, all other military auppliel j 

(c) prohibitions or restrictions imposed for the prutection of public health ; 
(d) prohibitions or restrictions imposed for the protection of animnhl Q.r plants, 

inrluding protection apiDst diaeases, degeneration or extinction, .. well 
.. meaaures taken agaillllt harmful aeeds, plants IUld 1Ulimals. 

AltTICLJ: '10. 

'oil 
TM Sultan I!ngages by the present Treaty to providl' WId give orders to hia 

ofl1eials that the movement of goods in traDsit sball not be ubstructed or delayed in a 
vexatioWl lIUUUler by unnecessary CUSt.OIDl formalities and NgUlatioDl, and that .. try 
facility will be given for their traupon. 

Aa'l'lCU 11. 

Either of the two High Contraeting Parties may appoint Conllull to reside in the 
territories of the other, lIubjeet to the conllent and approval of the other 81 regards 
the persoDII 110 appointed and the plarCII at which they reside. Sueh Cousuls IIhail at. 
all times be aecorded in the country in whirh thpY reside treatment and privileges not 
letIII favourable than ConlJUls of the mOllt favoured foreign C'Ountry. Eaeh of the 
IDgh Contnaeting Parties further &gre. to permit hia own nationale to be appointed 
to CoDIIUlar OBieea by the other Contraeting Party, provided alwaYI that the penoa 
80 appointecl nall not begin to art without the prerionl approbation of the Hi .... 
n,ntraeting Party .b_ national las may be. 

ARTICLE 12. 

(1) Britillh ..... or aircraft coming to tbe territori .. of the Sultan, in diat ..... , 
Ihall receive from the local autboritiel all pouible nBf'etl8Rl'Y aid to enabll.' them to 
revietual and reftt 80 81 to proceed on theil' voyage or journey. 

(2) Should a Britisb v_e) or aircraft be wrPeked olr the WIIIIt of 01' in the 
Sultan'l territories, the authorities of the Sultan IIhall render IIll pClll8ible 8IIiltanee 
to ave the v_lor aiTeTaft, its eargo and those on board ; they shall &lao giYe aU 
poBIib1e aid and proteetioD to per1IOIIII am, and Ihall aMist them in reaehing the 
_net Britiab Conmate ; they _11 f1Irtber take eYery pGIIIIible care that IGISb v-a 
and all parta tbel'eof, and all furniture and appurtenancea beloDgin, thereto, and all 
goods and merchandise saved therefrom. in.,luding any which may have been eaat iDto 
the aea., or tbe proceedl tbereof, if sold, .. well RI aU papers foad on board ncIa 
Itranded or wrecked vessel, Ibal1 be giYeD up to the owners of Inch v_I, rooa., IUI" 
Mandile, ete., or to their apats wbeD elaimed by them til to the Britilll Ooual. 

(8) The Sultan's authorities shaU further see that tbe Britiah Oouulate la .. IOOB 
.. ponible Wormed of such dilUter having oet'.urred. 

(4) Should & Britillh v_I 01' aireraft, wreeked o. the eout of 01' in the 8ultaa '. 
territoriee, be plundered, the autboritiea of the Sultan ahan, 81 lOOn .. they eoDle to 
know thereof, render prompt 8IIiltant'.8 aad tUe all poaalble meanres to purne &D4 
punuh the robbers and recover the Itolen property. 

. (5) Likewise, should 11 ve8881 or atreraft .of the S1I1tan, or of one tJf Jai. DatlOaall, 
eater a port U. llt. Majesty'l territon"-8 in diltre_, or. be wreellfecl tJfI the eoaat of or 
iu. m1llj1jelt7's ~ . the Uk .. help aDd aaletuee lItan be nm4eNd ~ ,,-
authorities of thoee territories. 
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AaTICLZ 13. 

(1) The CoDeular authorities of Hill Majesty in the territoriea of the Sultan Ihall, 
II1lbjeet to auy right 01 appeal which His Majesty may provide, try and det.ermiD.-

(i) all criminal charges against bationala of Hia J4ajeaty ; 
(Ii) all civil suits in which nationals of Hi. Xajesty are deteDdanta ; 
(iii) nll ~  eases in which the bnnkrupt or the perBOn whom it is BOught 

to make bankrupt is a national of His Majesty ; 
(iv) nil pror,ecdiDga , .~  with administration of the estate of a deceased 

nationHl of His Majesty j 

(v) all qUeHtions of perllonul status wher(! the person whose ltatul i8 in question 
i8 II nntional of Hill Mnjr.lty, always provided that where such person i. 
a Moslem the Consular authorities may remit the eaae for decision by a 
Moslem religiou8 rourt of the Sultan on sneh conditions aa they may deter-
mine and shall 80 remit the cue if any other party to the proceedings i. a 
national of the Sultan. 

(2) All eriruinul or civil eaaetI in which a national of His Majesty is complainant 
or plaintiff and the 8Ceuled or defendant is a national of the Sultan or a national of a 
third count.ry shall be tried and determined br the eourts of the Bultan. The natioDaI 
of Bi8 Majesty llhall ha,'e a right of 'appeal to the Sultan, in accordanee with the pro-
cedure preaeribed in the Omani couna, against any deeiaioD given against him in any 
lueh rale if the ConBul of.lfis Majestr shall BO request. If the Sultan .hould be ablKmt 
the appellant may, if he 80 ~ , aU that hie appeal mar be heard br the Sultan'. 
representative, . 

( n) A natioDaI of Hill Majesty &hall not be arrelted nor his property seized, nor his 
boulle, office, warchoule or other premiBell occupied by him entered and searehed without 
his ('onsent, by aD officer of the Sulwn I18ve under an order signed by the Consul of Bla 
Majesty, and any national of His Majesty arrested and any property of a national 
of His Majesty 8ei7..ed sllall be placed in the cUlltody of the Consul of His Majesty ; 
alwnys provided that, in ('88e of nel'essity for the prevention of breaehes of the peaa& 
or a brl'lIl'h of a law or regulation of the Sultan whil'h haa been made applicable to 
nationals of HiB Majeaty under Artiele 15, the authorities of the Sultan may without 
lIu(·h RD orlll'r arrest a national of His Majesty or take charge of hia property or enter 
and search his hoase, oftire, warehouae or other premillell oceupied by him, 'but in thho 
"Ase thl' prot'.eedingB ahall be at onee reported, and the person arrested and any pro-

~  IIPized handed over without delay, to the Col18ul of His Majeaty, 

AB'l'ICL. 1'. 
In the elwrcise of their respective jurisdictions un!1er paragraphs (1) and (2) of 

Article 13, the nuthoritie,a of the Sultan and the Consular ~  of Hi! Majesty 
ahall afford every pollllible aid and taclHty for I18tiafaetion of the rightful elaims of 
the nationala of ODe High (blltraeting Party ap.inat nationala of the other. 

AftIOL1I 15. 

The Col18ular authoritiea of His Majeatr will, at the request of u., Sultan, apply 
in the exereie of their jurisdiction UDder Article 13 .U lawlI and regnlatiollll of the 
Sultan which it is dellirable to apply to nationala ot Hill Majelty in the territories of the 
Sultan, including, in partieular, lawl and regulatiOJl8 impoaiDg ,taution or dutial ad 
police and municipal reculatiollll. 

AlmOL1l 18. 

(1) The proviaioDl of .Artielea 13, 14 and 15 Ihall apply to natioiaala ot the 
Sultan or ot another foreign eountJ7 who are in the regular service of the Consul of 
Hil Majesty all if they were national. of His Maj8llty, proviifed that, it any such 
perlon ahould be charged with a crime, the (",011801 will allow the eharp to be tried ~ 
iRe alltboritiea of the SWtan. 

(2) No criminAl or civil prot'.eedinlP IIhall be taken beforeth\!' Consular authoriti81 
of , ~ Majeaty agaiDlt any. national of His ~  in the ~ of ~ ~ un1eaa 
Jl()tice' of the proceedings h .. been previously IPTeIl to the Sultan or 1m repres8Jltative, 
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.D'l'ICI& 17. 
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Natioula of the two Righ ContraeUDg Pa:rtiea Ih&U, withiD the territories of eaob. 
other, enjoy freedom of eODleienre aDd religiqui toleration, the free and plIbUe aer_ 
of all forma of religion, provided that aueh exereiae does not wound or outrage the 
religious luoeptibilities of the eoUlltry in which it ia propGled to be praetiaed, and the 
right to build edifieee for religioua worllhip in placea lpee.iJled for the pUrpoH by local 
authorjtie&. Nothing uaU be done by either High Contracting Party that may diaturb 
exiatiog placea of worship belonging to natioll&la of the other. 

AB'l'ICLE 18. 

All the proviaiODl of the. pr_nt Treaty providing for the grant of the treatment 
aeeorded to the mOlt favoured foreign country lhall be interpreted u meaning that Buell 
treatment shall ~ aeeorded immediately and unconditionally. 

ARTICLE 19. 

(1) lJia Majellty ~  throngh hi" Conaulnr OfBrer at Musr.at give notice of hill 
desire that the present Trcnty shall ('xtend to nny of his colonies, overlJOIUI t .. nitoriea 
or proteetoratelJ, or to any mnndllted tt'rritory in reBpeet of whieh the mandato ia 
uereisec1 by hia GO"l'mml'nt in thl' rnih'/l Kingdom, or to an?: of the Statllll under 
hill protel'tion, l'l[rt'pt Kowl'it. Bnhrrin, Qntnr, Abu Dhabi, Dlbal, Sbarjab, Ajmao, 
Umm·al·Q':J.iwain, Rns·nl·Khaimah and Kalha, and the Treaty shall hr I'Xtended to auy 
territor:,' !!pI'l'iiled in MIII'Ii notil'c lUI from thl' date tllereof. 

(2) After thl' expiry of a period of two yMl'II from the coming iuto force of the 
prl!8ellt '!"reaty either High ('()ntrncting Party may, hy giving twelve mODthll' notice, 
terminate the application of tli€' pretlPllt Treaty to any territory to "hi('h it bAA heen 
extended under tht' provisionll of the prt"t'-Cding paragraph. 

ARTICLE 20. 

(1) Tht' High (,,ontra('ting Parties agTee that HI. Majelt,. may by notification 
given through his Consular Oftlcer at Muaeat accede to tile preeent Treaty in l'eIIp6Ct 
of any Member of tbe BrlUlb Commonwealth of Nation. "hOM GOY8l'DlDent may delire 
that lIueb au_ion Ihoald he eff6C'ted. Any IUl'b accelllion liMn tab cfI'eet as from 
the date of notification thereof. 

(2) After the expiry of a pt'riofl of two ~  from the ('.oming into ~ of tht! 
preaent Treaty eith€'r High ContrR('tiBg Party may, by giving twelv:e monthl' notice, 
t.erminate the Treaty aa regarda auy ('ountry in rl!lp6et ot whieh notification of :"'1'6IIIIIon 
haa been given under paragrapb (1) of thtll Artil'}e. 

(Ii) Any DOtifieatioll made UDder paragraph (1) of thil Article may include aDY 
dependeney 0' maildated territory admiDiltered by the Govenament of the oollnuy 1. 
re8]Je('t of wbil'h Dotifil'ation of a('('t'88ioo ill given, and any Dotil!e given UDder par,,· 
grapll (2) of thia Article llhall bl' npplie-ahle to any auch dt'pendeDcy or mandatM tt'rri· 
tory whil'h Willi inl'lllrll'd in lo('h notification of au_ion . 

.DTtCLB 81. 

(1) 8olongu iii liliytwrito1'y Nfernd bI In Al't.ieJes 19 IUId 20 to which tlu> JlTn· 
visions of the prt'llf'nt Trt'8ty are not applicable, eitbet' by ""rtue of aeeealrion undt'T 
Arti!'11' 20 or hy noti('e ot extension n.cler ArtlrJI' 19, Jl'oodll produced or manu fal'tll r€'fl 
in the territories of the Rultan ~ a('('oriled :treatment lUI favourable lUI thn.t BI'A"{)rderl 
to good, .produced or manufactured in anr otl1er tereigD eountu.,oods produ.eed or 
ID&II.ufact.nred in InCh territory .haI1 tlkewiae eaJo," in the terrltoriel 'Of the Sul.tan 
treatment lUI favourable 88 that a.et!nrded to geo4I p,odueed or manulactured in My 
other foreign eountty. 

(2) Goodl, the produce or mauufaeture of PaleatiJle '(l1leludtllr TraDljOYdu) , 
tIaa11 DOt be tlebanecl from tlafl benefib of thi. Article by're880n oilly of &IIy lpeeial 
~  ~~ wlaJeh 1DA1 be ~ III Palelt.ine to goodl the pro4uee or JIlI,IlU' 
facfme olaayState,the tenitorr of w.lPab ia 1914 . ~  inelucled til Atlatle 'l'uke1 
or Arabia. .. ..... 
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(1) Thfi preieat ,T_ti hal ".. ~ ill .... Np .. te" We eoplea bUg 
writtell iD EqUah ... two ill Arabic. TheN are _cleutoocl to be, ., IIimUaI' import 
ad aipUleatloa; ia the eveat, however, of 40ubt h-.tter ~ .. to the Propl!' 
Interpretation of the EqUIIh or Arabie tat of ODe or other of the Treaty mpulatiou, 
the Engliah test shall be eoaaidered deeUive. 

(2) The. praseat Treaty ahaD be ratiled, aad ratilleatioDl IhaJJ be uehaDpd at 
Muscat. It shall eGme Into force OD the 11th day al Febru&l'1, ~ , 0 if ra.tiAeatioDa 
have .been eJ:ebanged before that date, or if they bave not then been esebanpcl on the 
date ill eJ:change of ratilleatiol1l. 

AaTlOl& 23. 

( 1) TIll' ph'IIent Treaty shall remain in force for & period of 12 yeal1l from the 
date of its entry into ~. . Vnless one of the High Contraeting Parti. lhall have 
given to the other notil'e of termination one year before the expiry of this period, the 
prllllcnt ~  sllllJI remain in forc(' uutil the espiry of one year from the date on whieh 
sU('h notil"l' shall hllvP be('n j{ivl'n. 

(!!) A notice given under thill Article shall not atreet the operation of tbe ~ 

~ hl'twOOlJ tlol' ~ of thl' Rult.un und any ('Quntry or territory in respect of which 
notiflrotion of IIRtl'uion baa been given under Article 20. It ahall, however, apply to , 

~  tllrritory to which notiflClltion of utension haR been given under A 1'tiele 19. 

In witUt"K" wl ... reof Lit·uto·(!olonel Sir ~  CrOWlI William }'owle, K.C.I.E., 
C.B.K, on ~  (If HiR Majellty The King of Great BritaiD, ll'elaDd and the British 
Dominionll beyond the SI'OM. Emperor of rndin, lind Snltlln Saiyid Said bin Taimur bin 
Faiaal, Sultau of Muscat and Oman and DepeDdencieR, on Ida own behalf, have signed 
thc salDe and affixed th('r('to thl'ir re/ll'el'tive seals. 

DonI' lit YUKI'at, tbi!! flftb day of February', 1939, eorrl'lIponding to the 1lfteenth 
Zilbeja.h of th(' ~  13!'i7 He.iira. 

For Great Britain Il!l" Northern Ireland: 

(LR.) T. C. FOWLE. 

For Museat Hnd Oman and Dependencies : 

(L.R) [Sipature in Arabie of the Sultan of Kn_t.) 

Fllr India: 

(L.S.) T. O. FOWLE. 

Injor"'Mimt JWo,nised in reply to .tarred ~ No. 1492 4Ikt4by;./4r. T. S. 
At>intUhilittgum Ckettiar on the 441 dpril, 1939. '. 

PERSONS IN GOVERNMENT SERVICE OF Co'UNTBI18 PROIlIBITING ,,-a but' 
OF INDIANS IN THEIR SERVICES. 

<a) to (c). T\IC employment under theOrown iD IDd)a of 'IlIPjtetaof foreign 
cOlllltri('/l ill rt'jtUlated by IIoe('tiOIl 262 of the ~  of India Act, aS5 •. So far .. 
the ~  of rn.d,ia are awure, there 18 no stntutory bar to the ap.PoiDt1Q.ent .f 
Iawfullv rellident Indians \,. the Civil Services of the Dominionl and Coloniee in the 
Britilh' Empire, exr,ept in . ~  and Malaya. The ~  of Ceylonese ... 
Malayl&Jls in civil emlJloyment of the GtIyernment of India ~  fourteen 8D.4: one, 
relpeetivel,.. 
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'ntcLARATION OF 'ExEMPTION UNDiD. THt'REGISiiuTION OF 
FOREI{}NERS ACT. . .. ' , 

, .TIIe BODOUI'able.IIr.,l. A. 'l'lIanle (Home Xem})er),: Sir, I lay on 
the, table a copy of tile Home Department declaration of ex.eru(ltiOD, 
No. 21!32139.PoJitieal, daterl tht" 28th ,Jnly, 1939. 

No. 2l:32139-PlIUti"aL 
(IOVMIUI.UT 01' INDIA. 

HOMI<: DEPARTMENT. 
S.tftlo, tM !81h July. 1939. 

BegiJttratio'/1 01 Forti{l'M'T1l Art, }9.'9. 

Deolarat;Of' of f:.rr IIIIlttOII. 

I. ezereia(l of tbe powcr "onf,'rre<l lJy sed ion 6 of the Regilltmtion of Foreiper. 
Ad, 1939 (XVI of 1939), tbt' ('entrnl Govcrnllltlnt is plcalled to dt't'\nrc that the provi-
Iiou of the Registration ot FOrl·ilrl1ers Hul('!!, 1!l1l9, IIhRII not apply to, or in ",latton to, 
Bill Royal Highne88 I'rinre Petl'r IIf IIn>t .. '". 

(Rd.) H. J. ~, 

UI'I'U' /I .'\trrrCory to the GovC'ntl1lnl t of IIldfa, 

THE I!\,l>IAX OATHS (AMENDMENT) BH ... ~. 

'I'be Rcmoarab1e 1Ir. J. A. '!'home (Home Member) : Sir. I move: 
" That Mr .• r. X. Nullonr, ~ . A. Khalet·1i :uIII Mr. C. C. Miller ),(' nppninwd to 

\be 8eleet Committee on tlte Bill further to amelld tbe Indian Oatha Ad, }R73, for n 
eertaiIL purpoee, in pla4.'e of Mr. c. J. W. Lillil', !\tr. P. A. Menon and Mr. P. J. GrUIltbll 
who havt' reused to he Memhers of thl' """"Rlbly." 

1Ir. President (The HonourHb1t, Sir· Abdllr Rahim) : Tht' qupstion 
i& : 

.. That Mr. J. N. Talukdar, !\lr. A. Khalet>1i and Mr. n. c. Miller be appointed to 
tile 8eJed Committee 011 tbe Bill further to ulIIl'nd the Indian Oaths Art, lR73, for II 
eertain purpoee, in place of Mr. O. J. W. Lillie, !\Ir. P. A. Menoll lind Mr. P .• J. GriftiU'N 
who hav(' "e8lled to \)(' Members IIf tI,,· ,\!!!!I'mhl."." 

The motion ..~ Ildoptpcl. 

MOTIOK BE REPORT OF THE PACIFIC LOCOMOTIVE 
COMMITTEE. 

Mr. PresIdent (Thp Hononrable Sir Abdur Rahim) : The HoulI(> will 
3 now 1'eRODlP di!JCusiion of the following Dlotion 
, P.M. moved b,,· thl" Honourable F;.il' Andrpw Cl()w, on 

Wednesday, the 30th AUg1JJJt, 1939 : 
•• That the Report of the PlUlifle LoeomotiveCommittee be taken into conlidera· 

tion." 
Maulvi Muhammad Abdul GuDi (Tirhut Division: Muhammadan) : 

Sir, I have given notice of an amendment. 
Mr. Prelident (The Honourable Sir Abdur Rahim): Does the 

Honourable Member want to move it , 
Maulvf Muhammad Abdul CJba.Dl: Yeti, Sir. 

e ~ ) 
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. .., :. " df 
. Mr. PniideDt (The Honour.ble Sil' Abdur Rahim); What ia the 

unendment , . '  . 

Maulvi Muhammad Abdul Ghani: T beg to move, Sir ; 
" That at .the end of the motion tht' followiug be IlAded ; 
• and hating CODllldered the Report this AlIII8l1lblr i8 of OpinioD tb&t the indeBt 
of 218X CI8811 PBci1le BnglDea during the period 1925·28 without trial ~  

riven, WBI UDwarrlWted aDd II huge wutage of publie money'." 
8ir, before I make a few obHervations on my motion, I must thank 

the COIDlllittee for the labour and pains which tlu.·,Y have taken ill ';ollling 
to riRht condusion. Sir, the Railway Board was always taking htepb since 
1903 to standardise the locomotiws. lind . ~  continued in their efforts till 
1923. In 1923. they appointed 8 Committee ealled the IJocomotive I:;tanJ-
ardisation Committee. This Committe(> toured all over Inuia from 
NovemlH-r. 1923, to I<'ebruary. 1924, lind made certain suggelitiow.. 'rhey 
prepared dia.,rrams of XA. XB and X<' Engines. They consulted all the 
various Railway Adminilltration!; and drew up their first Report. This 
Report was subrnitt('d to the Railway Board, and after consultatian with 
the Consulting ~ , this Committee drew up their second Ueport. 
This second He,port was 1ll'Ver ... eot to any Railway AdministrationH for 

~. and OI·derl; wer(' placed aU of a sudden for a large number of 
Pacific Engiuf"M. Tn thil; ~ .  T !!hould ~  that there Wilko regular 
correspondenct> hl'tweell the builders and the Railway Board, and the draw-
ings prepared by the huilders 'vere examined and approved by the Railway 
Board, bP.fn!'P. tlit' ordt'r WIiS ~  for the three tyPP.s of XA, XB and XC 
.'ngines. 

Now. Sir. beforl' I mentitlll It few defects in the said types of engines, 
I want to place before the House the exact dates on whieh the contracts 
were pJacM with the builders for these XA, XB and XC engine.; in order 
to tthow jnstification for placing subsequent orders. The dates of contl'actl 
placM wit'b tbf! builde1'8 are as follows : 

28-7-26 for 44 engines. fl ~. 
15-9-26 ,,2 engines. 
14-7-27 ,,2 engines. 

3-4-28 ,. 20 eagines. 
~ .. 12 engine!;. 

i-8-28 .. 3 engint.8. 
23-8':28 ,,9 engin@loi. 
18-10-28 ,. 20 engin('s. 

~ ,. ~ ~ . 

30-4-29 " 11 engines. 
3-5-29 " 12 engines. 
17 -5-29 .. 32 engines. 
8-6-29 " 39 engines. 
20-6-29 ,,4 rng-ines. 

14-7-30 " 27 togines. 
22-11-30 " 'Jf1 engines. 
19-12-30 .. 6 engines. 

12-6-35 ,,2 engines. 
on an unknown date. ,,4 engines. 
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[Kaulvi Muhammad Abdul Ghani.] 
Now, Sir. I have'inentioned these dates merely to ahow-that the"Rail-

way Board were quite aware of the orders which they had placed with the 
builders for th. eniines. ' -

The 6rst XB engines were db'Spatched in October. 1927, and were 
p1aeed on seryice in India on the 24th January, 1928, (i) in May, 1928, 
hWlting was ",ported, and (ii) 011 the 26th June, 1928, track disturbance 
was reported OVf'l" thE' East Indian Railway, (iii) in Oct.ober, 1928, dis-
turbances of tracks by XB I"ngin{'s wert' also noticed on the Great Indian 
Peninsula Rail "'ay, (iv) in February, 1929, there was ~  at 
Talonda on thE' East Indian Railway in Express trains which were hauled 
by XB enginelo1. That "ery day a mail train was also running and that too 
"Was being hauled by an XB t'ngine. First ttle driver felt a lurch, while 
the driver of the mail train noticed oscillation of tra('k ahe.ad lind \VaK con-
lleQuently thrown down over foot plate. Then, when the mattE'r was 
reported to higher authoritil'>;, the Chit'f EnginE't'r then ~  It ·,l5 mileR 
per hour l!mit antI remol"('d all XB ellgint'S from mail and I'Xpres'!\ KeTviceN, 
and since that time rhesp. XB engines were rt'movM. But in'}lIiril'>; ('on-
tinued and. ultimately. the Railway Boaro eonsiilt'red that thl'rf' wus not 
su;fticient {'vidence to show that XB enginps wer{' reMponsiblf' for any 
trouble. although bad rpports about thes{' XB Ilnd XC ~  (·ontinued. 
The Railway Board then start(>d trials and ~ whieh 4'ontiDt!ed 
tin November, 1929, when it was di!ICovered that XA and XB f>ngines were 
linhle 10 hunting; still tht'y continued their f>Xperim{'nts. In April 1930. 
an XA engine hunting the Grand Trunk ExpreSH was derailed n{'ar Wardha 
and Balharshah. A Chief Engineer while giving evidence before the 
Committee said that these engines hunted extremely badly from the very 
start, and after 10,000 to 15,000 miles run the defect bbcame 80 bad that 
he had to impOfJe a very sever{' !!peed restriction. Till 1983 while XA and 
XB engines were hauling passenger trains ten derailment. occurred and 
84 eases of distortio'ns of tracks occurred over East Indian Railway by 36 
XB and 30 Xr engines between ~ , 1928 and September, 1937. or 
these, 20 cases of track distortion were detected on enquiry later on. 
Other examples of extensive track distortion took the fOl'Dl of gauge 
spreading on the Bombay, Baroda and Central India Railway during 
1930-32 : In 1930 at 71 places, in 1931, at 28 places and ill 1932, at 25 
places, in all 124 places. 

Now. in October and December, 1930, two more cases of derailment of 
XB engines over the Great Indian PeninFmla Railway were reported. At 
Maijdiia, Eastern Bengal Railway at the end of July the Darjeeling Mail 
derailed and that alllO was hauled by an XB engine. It had been in Her-
vice for two years only. After citing all these instances I beg to submit 
that. although the Railway Board noticed the defects of thE:"se engines 
earlier yet they continued placing orders with the builders till 1985. The 
builders were not at fault. because whatever design and ~ were 
given to them they wer(> complied with. At page 34 of the Committee '8 
report, at the end you will find thi" : .. By the end of this year, (that iI, 
1929) it had ~  ~  that XA and XB engines were liable to 
hunt". The Railway Board had ~  data before them to find out 
that thf.>He types of enginl's werp defeeti"e, but I fail to understand why 
they continued placing ordel'Jl for 8uch defective and ~  engine8. 
The ... erage cOfft of an engine is said to be a laldt of rupees; 80 284 ~  

:'..") 
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means 284 lakhs of rupees. If you take into consideration the daW8fJ6 done 
to the rails, to the public, and besides, the expenditure over alteration'and 
chlUlges 'in the ~ ,  all thelle mto account it will come to 
a huge Bum. Our country is a vety poor country, and if the Railway 
Board and the raihvay administrations go on treating the public: finan(le 
like this, 1 tllink there will be no end. .Before this Committee the 
Wedgwood Committee was appointed. From the report of that ~  
I find that ill the first forty yf'ars the railways had to lose about B.s. 58 
crores. 

111'. Pruident (The Honourable Sit Abdur Rahim): The Ohair 
would 'warn Honourable Members that only this afternoon has been 
allotted for the debatf' on this motion. The Honourablt' Member may bear 
in mind that there are certainly others who may want to speak on thil 
motion. 

lIIaulvi Muhammad Abdul GhaDi : ] will be very brief, having 
regard to your ob!iervation. Afterwards an amount of Be; 62l erores had 
to be written otf. When We were conRidering the report on the expendi-
ture of the year 19a7 -38 we noticed to our grf'at regret that the awn not 
recoverable amounted to RB. 26,88,000 and odd over and above the amount 
written off. For the information of the House I may cite one in,;tance. 
In that very year about 92,000 cast iron sleepers were indented for. They 
worked for six yearN lind afterwards tht' DiviHional Engineer reported dtat 
they were all unsuitable. Now! each sleeper had ,an average life of 40 years 
and the price of each sleeper wali &. 7-4-3. if you take the average mlSt 
of the sleeper after a service of IOn yeart; it will come to N. 6-3-0 and at 
this rate there was a loss of Us. 6,69.000 and odd. There are any number 
of such instanct'!l, but on account of the shortneKs of time I\t my disl)Osal 1, 
leave the matter here. How long is this ytate of affairs going to be allowed 
iIo a poor country like India! I think the best course would be to hand 
over all the State-managed railway" to companit'!l. Take the Bengal lind 
North Western Railway. They numag{' themsel\'t's alld they give a 
divideml of 15 to 16 per cent. and here, "'e have to write off amount 
after amount and Wt' haw' to pay interest, on the l'Il.J)ital. alllowli:illg to 
Rs. 291 crores every year. Ro. we arl' hea\-ily indebted and if this state 
of things goes on there will be no end and it will hll\'t' a ~  bad effect on 
the financial condition of II POIII' ~  likt' IndiH. With thf'''e words I 
move my amendmf'nt, 

1Ir. President (The HOllourable Sir Abdur Rahim) : Amendment 
moved: 

.. That at the end ot the motioJI tht' followinlt' be add!"d : 
, and having l'olUriilered the Report thia -'88Cmbly ill of opiDion that the iDdeat 

of 218X ("18.811 Paeifil! Fdl2in1lII during till' period 1925-28 withoot trial being 
given, was unwarrllnted Dud a huge waatagt' of publi(' money'." 

1Ir. O. O. lIiller (Bengal : European) : Sir, When thc Honourable 
Member for Communications moved the consideration of thf' Rt-port of 
the Pacific Locomotive Committt't'. he concluded his speech ona note of 
mild optimism. Hil summing up of thl' Hitnatioll was that of the three 
types of locomotive in question the XA class was definitely succesRful ; 
the XC cl888 had given trouble at first but no adverse reports had been 
received about it for a number of ye8l'8 ; and XB CI888 had given constant 
trouble and in that case a speed limit WIUI still necellB&ry. I think the 
Honourable Member led us to believe. hOWf'ver. that with time and with 
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[Mr. C. C. Miller.] 
~  access .of knowledge which had been brought to bear on the IRlbject 

these 'defeCts might also be eliminated. But taltiDg a broad view of the 
position the conclusion ~ that the Indian railway ~  were now 
p,robably better off with the Paeific loconlOtiveti than they would have been 
with the old B. E. S. A.· t7pe. In other worcls the risk which the B.ailway 
Board took in ordering the Pacific Locomotives in quantity without ez-
t,.ded trials W88 justified in the upshot. 

Now that (.'Onclusion, I think. Sir, calls for examination . 
. 11 is unfortunately the cue that one of the mOlt outlt&ndillg fuutingi 

4a &his report u. that the Railway Board were responsible for tlie pureh.ue 
in quantity and without extended trial of. a type of locomotive of which 
ODe claai at least has proved unsuitable for Tndian conditiona--especially 
Indian track conditions-and ver." ~  indt'ed when running at 
~ 1Ipt'e<1. 

In this finding the Committee lire explicit. They realillf'. _ this 
House must in all faimetiS realise, t.hat the Railway Board W88 faced with 
a dilemma. }4'irst there came the urgent <.>.all to rehabilitate India'. 
nilway systems after the strain of t he last war ; from all Hid.. there 
111'111 an outcry for mort' roUinJr lttoek aud greater haulage power. Sub-
sequently thf're followed the need for reducing thp fuel hill by the 
extended use of second cl ... coal. 

It ill quite wrong to avoid these factl\ which are vital to t.he iM8ue 
and to pour blame wholesale on the Railway Board without considering 
thf' dilemma with which they ,,'erP eonfrontecl. 

Neverthele88, one cannot overlook theBf' words in the report. ., The 
Railway Board. by their decision to purchase large numbers of engiDeh 
of a new type took tltl' .~  that the new desigus would ful1ll requil'NDents 
OD the many differing condition" of track in India ". and m01"f'()ver, 88 the 
report points out. that risk waR takt'n ~  th(' rrtrongly expnBled 
advice of their COli suiting enll'inePf. ThuI\ it Ref'1DR that under circum-
stances of great difficulty thf' Board dirl not acthf'rP ('ontinuollllly to thfo 
e&rdinal principle of .. safety first". 

It may well be that tht' Railway tlystelJllo; of this country are in a 
hetter position today-wh.,n paRt history ill being repeated. than they 
would have been with the B. E. S. A. typf' of engine, but one devoutly 
hopes nevertheless that the principle of "68fety 61'11t It will alwa,.s be 
adhered to ~  in thp futurf'. 

That. Sir, is all I have to say with regard to past history and I would 
make it plain that we do not support the very sweeping motion of my 
Honourable friend. Mau]vj Muhammad Abdu] Ghani. 

T now turn to what ill happening in the prf'Rent-that if! to say to the 
action which ill beinll taken on the basiR of this mor.t valuable report. 

I do not wish to dea] in technicalities-indeed I am not competent 
to do so-and from the statement issued with the report I think the HOD18 
may auume that all the technical recommendations of the Committee are 
being put into force 110 far all it ill humanly pOisible to do RO. 

There are, however. two recommendations in the report which refer 
to Bailway organisation, and agaiJJBt each of these in the statement appean 
the· perhaps rather ominoU8 words" Under consideration ". 



REPORT 01' THE PACIFIC LOOOMOTIVE COMMITTBB. 469 

'fhe first recommendation is expounded at some length in paragraph 
20 of the report. 'fhe Committee considered that there was too often a 
weak link-perhaps even a millling link-between the Chief Mech&1iioa1: 
Engineer and the sft6d staft' and running staft'. They therefore recom-
mendt>d that this link should bt> strengthened, or forged, as the case may 
ht>, by •• the appointment of young practical omcers as mechanical 
inspector!> directly responsible to the Chief Mechanical Engineers ". 
Surely this ill a practical step and should not be diftlcult of fulfilment. 

Again the Committee's recommendation for the establishment of a 
" Research and Development Bureau " is al80 under consideration. The 

~  attach 80 much importance to this question that they devote 'the 
whole of chaptt>r YII of their repoli: to it. and at the ~  ~ 
chapter appear thebe pregnant worda. II Reeearch will not produce 
fruitful resuJts if erowdt>d in 8fiI a ~  cODl;ideration among the othell 
dutief.l of a busy executive ". 

~ , tlip limitHtions Ilf research in India .are thrown into some .. 
"'hat high rt'lit'f ~  paragraph 151 of thiR Mille ~  VII of tht' 
rt'port. 

}<'rom this it Ilppea1'8 that when the Committee arrived in India the 
Railway Board Wf're und£'r thp impr(,.'lSion that the problem of engint> 
oflcillat.ion had hppn soh'pd by various strllrtural aJtprations to the engines. 
a g1'Pat num hpr of whieh had bel'n reconstrnct.ed with thf'8P . ~. ' 

The Committee, whose knowledge of research went deeper. came, 
however. to II different conclusion. The modifications introduced were 
f'ffective on 8 straight track-it was on a straight track of course that 
the Hihta ~  disa:>ter occurred-but there was inadequate knowledge 
of flange forces, with the result that the modified eng-ines were every whit 
a;; OalljrerOU!I On a ('urved track. as t.he original and unmodified engines 
werl' ~  on 8 straight track. 

Thill fact aJoDt>. Rnd in itself, seems to justify the enormous im-
portance which the Committee obviously attach to Railway research work, 
and we must expras very strongly the hope that the Railway syatema of 
India may be abJe to fall into line with those of Europe-J IIhould 88y of 
Europe in happier times-and America. and establish research and 
development bureaux worki:v.g as self-contained entities, but in constant 
liaison w,ith oth('r similar institutions on railway systems throughout the 
W01'ld. 

Bir Abdul Halim Ghunavi (Dacca rum Mymensingh : Muhammadan 
Rural) : Mr. President, after the Bihta disaster, it was Sir Ziauddin 
Ahmad and myself who insisted on a judicial inquiry. The then Com-' 
munieationl'l Mpmb('r WRS Air Aultan Ahmad and WP insisted and persisted 
t.iJ) at last hp agreed that there was to be a judicial inquiry. But for that 
judicial inquiry. we would have been in the dark today as to what. was 
rpallv t.he maU('1" with thp!le XB enlrines and how all these troubles and 
a('cill('ntR WPTP to bl' aecountl'd for. Sir John Thorn made his Bensational 
r('port. The reBuJt of that judicial enquiry opened our eyes as to 

~  bphind the SoCenes. ThpJ'(' were many who suggested that' 
Sir .r ohn Thorn's r('port would have heen different. if he had the assistancE'! 
of two expert assess01'8 who knew more about the rails, the 10comtltive8 
Rnd the track. We have now had, the benefit (If an ~ and report, 
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[Sir Abdul HaIim Ghuznavi.l 
~ ~ eminent in their line and it baa to be admitted that. their 
~ , if correctly read and 1nterpreted, if; a eoDdemnauon of the 
policy underlying the acquisition of the Pacific Engines. Sir, we are 
now under the shadow of a war, everyone of us has to think how to assist 
in the carrying on ofthia war to a successful termination, and I will not 
take much time of this Bouse today by explaining in detail the dialcultiea 
which I feel about thia report. I &:hall merely confine myself very brie8y 
to three salient points which are, firstly. the design, secondly, the initial 
purchue, and thirdly, the continued purchase of these P.acific Eagines. 
Now, Sir, regarding the first point, the design, what do 'we Snd in the 

Report f The Pacijic Committee's .Report says : 
. "The tuk of the dlldper aDd the builder i. DOt only to provide an _-.ine whicb 
e&D pull a train but also Jledu<'e to the lowelt poslible point the effeet. of the extenml 
dUturbing &gendes due to dt'terta in tht' track which MD never bEt perfectly level or 
IIIIMMItIa. ' , 

It goes on to Hay : 
., It is not enough to obtMin luftieieDt boiler horae power with a large flre·bos to 

bura inferior coal, the design of the engine as a vehicle capable ot high epeed over tro")( 
.. normally maintained i. an equally important matter." (Paragraph 7, page -'.) 

This was the test of a successful design &.0; laid do",n U'" thJ' Com· 
mittee. A.:pplying that test to the present case the Committee have cume 
'to thfl conclusion that from the point of view of the riding qualitieH of the 
engines &8 a vehicle. we (!onsider that the original designs were not suitable 
for high-speed service. In our opinion, the selected type of boJ!ie. hind· 
truek and eoupling ~  engine and tender wflr.. unsuitable and the 
amount of ~  (!()ntrol provided was inadequate ~  182. paJ!e 
128). 

That iR the finding of the report. viz., that thf' original .!'··;;'!l' I,f tht' 
engine &8 a vehicle for hiJrh speed servicE' wa. .. ummitablf'. Then ItS 
regards the suitability of engines 8R modified from time to time. ~ finding 
of the Committee is that •• ~ cngines could not be Raid to be satisfactory 
as earriages ~ high speed". The  Committee atate that .. b*'twe£n 
Mlreh. 1929 and March. 1938. ~  ntltjor modifioations were 
tried" (Paragraph 168. page 131.) "These modifications had little 
effect, and ",OlDIe were in the right direction but· were not eo-ordinated. 
The proper combination of the different alterations was not understood 
and in consequence no clear indication emer/Z'ed 8S to what was to be 
dont'''. (Paragraph 168, page 131.) 

So much for the design which W88 IiO faulty from tlu' "cry 
start that even after numerous modificlttioJl8 carried over a period of 
eleven years, the Committee bad to pronounce the engines unll&tisfactory. 
Now. Sir. I come to the next point, the initial purchase and the 

l'easoDS therefor. The first ground was the anticipation of 8 greatly 
increased traffic. That was the idelt of the Railway Board. The 
second wall the need for curtailing the fuel bill, and the third. standardi. 
zation 8S Ii measur(> of economy. Sir, as regards the first, thE' report 
pointR out thM " it. is clear that optimistic views were held 8S to the 
trend of trade Ilmi tt""ftlc (pa.re 171, paragraph 229). lUIading betweeu 
the lillel!l. I find that it was tht' seveNst condcmnation of the Railway 
~  by the Committee that there was no juatifleationfor their coming 

to that attitude of optimism with whit't. they hlll'1"ied on buying enlfine 
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after engine in spite of the warnings that they received, not only 
warning!! but serious warnillgs. Aa regards the main consideration of. 
economy, in the opinion of the expert committee, it was false economy. 
They say : 
.. We feel, therefore, that it la our dat)' to dJ1lW tbe attention ot the GtmIrnmeat 

of India to the eomplll'ative eaae with which talle eeonomy can be efreeted, with perIlapi 
milleo.ding creditable reeults, aDd to the .. iOlD economic aDd PIYeIlologieal 001l88qIl8DC8I 
of pWNttlfl.t 1Irwmci4l pre'l'Ur" ill thil respect. High epeed opel'&tion ot beavy model'll 
enginee, even of p€'rfect deeign u.nd upkeep, will C!I1UIe ineetimable damage to UDI11itable 
track witliiD a very short period. Deterioration CAn O1lly be made good over an extended 
perloi and at "OD8iderable espeDN, tar in esc... of that meaned by appropriate 
.,.tftJlatie .. _iate_nee.' . t PBlCe 173, pa!"llgrll.ph 233.) 

They further say that : 
•• A larp amoUllt ot bueill_ eoold be more eecmomica1ly UIldertabD with iJilproved 

aDd modenai8ed B. E. S. A. (Britiab JoJagiDeeriag 8taaclarda AalOCliation) type engiDell. 
We draw attention on. ,~  uml traffic grounds to the delirability of rechu:ing the 
weight of traiml Bnd of individual rolling ltock. WI' feel that eerioW! ronlideration 
should be !til·en to this lIubjert." (Pa!te 112, paragraph 231.) 

That shows, Sir. that there was hllrdly any ground whatsoever for 
snpPoHing that the introduction of Pacific engines into India was justified 
aR h whole. 

J now come, Sir. to the third point, that of continued purchase. 
8ir, it is unthinkable. I have not yet bef!D able to undentand "hat· was 
in it, what was behind it, why was this, that in spite of warning after 
warning, repeated serious warnings, without any examination as to how 
tbeHe engin&; were running, hurried orders, continued orders went on 
without a Htop. If my remarks are considered strong, I shall allow the 
Report speak. The Committee  have suid the thing in a milder form. 
How eould they coudt'mn the Railway Board wholesale' Surely, they 
had to bear in minll tIO lllauy things and they had. to show some conSi-
deration to them. But what is it they have said' The RaUway Board 
ha\'e admitted that they were responsible for these large ~  with-
out justification. '}'he Railway BO&l'd allowed the introduction of six 
preliminary Pacific engines for trial ~ only. ~  refused to 
permit tbl' Railway" concerned more than two engines ~ their 
trial for at lea:oct a year, although ~ l)roper trial period should have 
hf't'n two ~ . That is what I find from the rt'port. (Page 15, .. ra-
rraph 20.) What is the reflult' Everything was ~  out and over-
looked. That wise policy of trial befort" purchase was soon discarded 
and ordenl "'fOre placed in quick ~  in the face of repeated 
proteNtH fl"olll thl' COD!oIult.ing ellll'illeer.... J fail to understand why no 
f.ttentiun was p;iven to the lettcrH of t.ht' consulting engineers. They 
w(fe Kerious wllrnill.cs to the Railway Board not to continut' the pur-
chase of thelle ~  before thorough trial. But no heed was given 
to tht'st' letters. Thll relevant portions of tht"se letters are reproduced 
in the Hellort. Thl're are Il number of letters of protf'st there. 

~ 140 and 141, paragraph lR4.) As a matter of fact, out of 284 
engines, 218 of this class were authorised and bought in less than three 
yearH. that is. between 1925 and 1928 What was tht" reason for this 
change of poli(·y of the Railway Boar,. in buying such a. huge number 
of engines post haste' [.Jet me quote from the report. 'they !illY: 

•• 80 marked a r.hanp in poliey requiree ~  and we have beeD at pai.na 
to ueertain the I'IIIUIO"I. There appean, howner, to be littlererorded on the lubj.et." 
(PRltl! 142. paragraph ~.  
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18irAbdul Halim Ghuznavi.] 

There is no rf"cord why the policy was so quickly changed and why 
this continnons huying cOlltintwd. Then, of course, they must give' a 
Iittlf" whitf"washingto thp ltllilway B08rd which they did. They said : 

,. Wlill, we e&IlDO& _y that tile Board bad au jue&i&oat1oa, w" feel u., ill yje" 
of the ~ OQIlft1ed by the eouuJtiDa ODgiDeore, the witer COUI'II8 would eertaialy 

~ beaD to ha\ .. coatillUed ~ • further Dumber of ,..,1l-trif'Cl B. E. 8. A. t1PO 
eJlCUl8t peDdiD/r tbDroagh tnal of the new Pacific ,·1 ....... " 

That is the whitew.uili. To continut tlIt' quotation: "In our view, 
the Board'a action in the matter waa regrettable." (Page ~ par ... 
gruph 185.) They had 88id enough to make U8 understand What they 
had felt about this matt.t'r. If this is 110t absolutecondt'!mnationand 
expolrul'e of the polie,\' of cOntinllOllll purehase of theHe Pacitle engines, 
then I do not know what it is. Therf!fore. on aU WeRf' thref' points we 
finll I ilat tht'y hll\'p ('onnf'mnt'o thp ~  and /lction or thE' Railway 
Board. 

But, Sir, the past is past lind we han uow t.o think of tht' futurt·. 
I haye to j'(Jlll!"ratuIRte the CommunicatioD.I! Member because he has tak.m 
up i!lll;wllilttf'ly thl' rel'IlDlmt'IHllltions thnt hayp heen madp by the 
Pllc'ifit' ~  ('ommittf'e. .  -

111' ..... .l8IIU. (Nominated Non-Official) : Which recomDlbnoation 
~  are referring to ! 

Sir Abdul BaUm Ghumavi: I am refprrinlf to all thf' ~
tions madf" hy thf' Committ • .'t' lind tht' Honourablt' thp Communications 
Membf'r supplied Uti with H Rtlltf'mf'nt on the very first day of the opening 
of this Honourable Housf' ~ th .. Rl·tion taken or propoRed to hp 
t.aken on thp recommendations of the Committ.ee. W p havp l'ead that 
st.ateD).ent and we feel that he ~ OUI' congratulations in taking 
up the mattel' 80 qnickly and taking action on all tht' reeommendatioDl 
of the Committee. But there are somp very important l'f'commendation"l 
which. as my Honourable friend, Mr. Miller, Raid, lire still under 
conaideration. I hope the result of thf' consideration will be in favour 
of the Committee'8 recommendations. Dealing with that part of thp 
recommendatioDS. J would Jike to bring to thp noticf' of the Honourable 
the Communications Member the follflwing recommendations which. T 
think, should be kept in mind, namely, (1) An enlarged orgaDisanon for 
Research lind Standards providinJl' faeHitieR for trains ~  : and 
(2) tht' building of Broad Gaulft' IJOc(.motives in India. T must here 
admit that in the Railway Finance Committee, year after year, the 
Congress MemberH of thf' committ.ep ilUJisted upon building Jocomotivetl 
in India. Wp were told that it WIU! impolIRible. Thfll'e was a meeting at 

~  in 19:i!l. The ~ Ml'mbprK of the Standing Finance 
('ommittep inKiRted that if the Bombay. Baroda Ilnd Central India Rail-
",a:\' could make ml'tre 1l8Ul!t' ~  a1 Ajmer, why could not broad 
~  enllines hp built !!Iomewherf' in lndia. Tht" then Financial Com-
n:i .. ~ . Hir Raghnendra Rau, explained that it was impoRRible. 
Wllat waf; the reason! Ht' Maid that the type of enltinf'R whieh wouM 
hI" mil,lc in OU(' ~  would hecome obRolete next year. The p,ncrinp 
Jllllnufn·t urers ~ India ~ to eater for India 8R Wf'lJ lUI otllf'r 
portionH of the world. Therefore. they could make a largft Dumber of 
t"ntrjllPs t lit prices of whieh would be much cheaper than thOle prodttt'ed 
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ill Iwliu. So the engines made ill India would be a lOlling propositiou. 
This was the sort of reply given on the floor of this Honourable House 
also. What does the Report BaY' l!Ddia should be self-sufficient alO 
l'eglll'ds her locomotives and in that event her Engineers would know 
eXft('Uy what was required for the railway tracks in India and other 

~  limitationa. What waa considered impoll8iblEi is now a practical 
propoRitioll: (3) The committee also reeommended improvement in the 
means of collaboration between the Administrations, the Railway Board 
und 1 h(' Consulting Engineel'lo;. Speaking again about the XB engines, 
my 1U10rmation ill-it may bf' riJCht or lIlay be wrong-the .Agents of the 
various ~  were against huying these XB Engines. But t.he 
Railway Board was the final authority. The Agents had simply to 
r.ar"Y out the orrlerH of thf' Railway Board. The Agents are responsible 
for carryin .. pall8engerK. 'l'hpy IIhould ;11110 h8"e a voice in the matter 
of what they required: (4) The need for rapidity in the adoption of 
preventive measures on Indian Railways. Sir. we mWit express our 
appreciation of the services and the Report of the Pacific Locomotive 
Oommittee. I am surp the Repol-t hJ\li been found satisfactory by all 
those who havt· taken thf' truuhle til reud it and in so far as portions 
thereof may be ;ntelligibl(' to laYllutn. It wiIJ bf' Ii fingerpoHt and a 
guidt: for all thoMP who may be eIlflagul in lndia as nesignens and manu-
facturers of 10comotiveN and those who had the ~, of makinll alld lay-
ing down tracks and controllinJ! traffic so that human life an!) property 
may not be endangered and railway accidents may he eliminatt·d aN much 
as possible. 

111'. Lalahand. Bavalra.i (!:lind: NOIl-MuhammadaD Rural): Sir, 
those  who have read this report will agret' with me that t.his comlllitt.ee 
was ~  neMssary. The "etting up of this ('ommittl:'e was rather 
late. We r.onld hln'p 8voirlf'd all the accidents if their report had 
heen availablp for the URf' of railways in India earlier. This is 11 f.air 
rf!port and it dillClosf'1I 8 number of defects. I, however. find that in 
onp or two plaeeR there is an attempt to whitewash some of the dpfects. 
But 011 the wholf' it ill quitf' a useful report. Inst.ead of Pacific Loco-
motiveH. I would Ray they are Ilnpacific locomotives. They lire 80 
violent. They arf' dangerous maehines. If these machines had to be 
purchased. ~  "hould ~ done 110 under instructions from engineel'll 
of pxperiellcP. . 

Now. Sir. before completely laying the blame on thp railways, the 
Railway Board, the House shoulil know some of the ~ and the 
faets which tht"y ha'·p found out. Then. this Housf' will he in a posi-
tion t.o decide for themKelveR whethpr they ft!re reallv ~ ,  in 
throwing t.hf' hlame npon the railways Hnd th,,' Railway Board'. Now: 
Sir, to start with, the factH show that ill 1923 all attf'mpt was marle for 
the purchll8t" of engines by the ~ . A reference was madf' to the 
Railway Board and the Rai]way Hoard f'ntf'red into ~  

with theRe railways. Tn the mf'llntime, in 1926, Rix PDgines ~ 

purchased. Communications went on between the Railway Board and 
thf' administrations and tht"y appointed thf' J.o('omotivf' Standarrl Com-
mittee. That committee laid dOWTI the featurf'!! and' the designs of thf' 
engines that they should purchasP. Thereafter ,vhHt ha.ppened '. The 
Consulting EngiJ'leers in London were consulted. They also instructed 
the Railway Board to get a few engines of different type b:uilt for trial 
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l.M.r. La!obaad Navalrai.1 
purposes only. This wail 'lfJry import&l[l.,. Then a CODBultiq 
ED«ineer from England visited Iudia and ditK:WIH8d the matter DOt 
With the IJocomotive Standard CollUllittee but Bome individ1l;,ll railway •. 
At this time aU that "'88 intended by the Railway .Board &II. well &II by 
the aut.horitif!8 here was to purchase only two engines for trial. 'fheae 
instructiOD8 were not follo.ad and the Railway Board authoriated 
the pureha&e of as many as 284 engines. The oOll8ulting engineer ad-
vised caution in purchase until the new enginel had proved themselves 
well in eervice but tbat caution WIUS also disregarded. Thequeation aria. 
why no test was made before such a bil{ order was given. In my 
opinion the ~  should bave st&l·ted factorielll here in India in 
whiet! case they' could have tested engines and found sueh defccta, 
and remedied thf'1II ~ t.o rf'quircmenh.. WhRt happened wal 
that tht'y had 8 demand for f'ngines ana in disregard of the COIUlult-
ing Enginef'r'lI atlvi(>t' the Railway Board reckltl8il1y and calloualy 
ordered 2S4 ~ . which is far beyond aay conception of fairnea. 
India is already a field fur foreign exploitation and here they aaw 
another "hanet' of t>xploitation Ilnd ordered theMf' ~ ~ . Thill dOeK 
not apt'ak "'f'1I of thf' 8t1thoritiell who art' responsible for ruuninll the 

~ . 

After the1St' t'llginf'1; were purcblUied it came to light that they 
were no /lood at all and. according to the report . 
experience showed that they were too Henflitive to 

the existing track and <-auRed pivoting. oHeillation and hunting move-
mentA. Thf' I!oml,lications of the track in India were Dot taken into 
account, llamely, as the report 1&)"8. that black cotton lOil exist.. I May 
this iii culpable negligence. TheD. owing to the eoonolDY' t".ampaign the 
tracks were not strengthened. That WaR 1I1so criminal b.-caulle they 
'Were playing with thf' liveN of the p('ople and playing with firf'. Thfl 
result has been theMe 8cocidents which would have beell avoided if at 
the vel'Y start they had teRted these enl!ines bt'fore purchuinjl th.-m. 
It waH false e<.'onomy to allow t.het6e dangeroull enginel to be workM 
on tbellt' t.rllcks with Knch deplorahlf' and disastroUB results. It may 
be ~ that the track on the North Western Railway i. hetter and, 
therefore. all tht' report HaYK. XC ~  hllve done well on that line. 
Bat the other two have not done well and what they did wal to renew 
or repair HOme component parts of the trael{ only. But wat! that8uffi-
cient? If there WIIR tnnlblt> in ont" part of ·the t'ngine they would do 
8Omt' }latch-work lind then there waR trouhlt' at another place. That 
iR how thf'Y were c\t·alinJl; with theMf' dangerolls thing8 and the result 
has ht'l'lI the purchaHe of HO many engines which was wrong and 
has caused thl'Kl' fatal ~ . ~  Honourablf' ~  Raid, let the 
past h .. passf'd. But we Ilhoultl nut allow thintrR tu pasN ; Kome punish-
ment ~  hI' mf'ted out to t.hURf) guilty of negligence. It is only 1n 
India that WI> ~  helpleHSuellS with regard tn past actiolUl and look 
to th" future. but thiN Khol1M not hf'. I' Kubmit. Sir, that for the ~ 

lOme precautiollM KhouM he taken and r suggest that if po88ihle the 
uae of XA and XB enginea should be avoided on Indian railways; 
beca. ulle . ~  . ~  . ~ not .troD« enough . for • these ~ . . Of 
4ODI"8e, It 18 all rlgbt to speak'of -.botage but that IB only taking ehelter 
~ .  a vain plea. '  '  . 

.. r .... 
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llaulaDa War Ali JthaD (East Central Punjab: Muhammadan): 
I may tell my Honourable friend that XC engines lire the helivieat en-
lines and they have heen running lIuecfllJllfully from Karachi to Lahore 
without accidents. 

Mr. LalMand'Navalrai : 1 tlaid that; my llonourable friend was 
not probably listening. I did Hay that XC engines proved ~  because 
the track is good. The Committee ~  !iay that. Uut my point i!> with 
regard t.o X A and XR engi,nes: xa Hpecially has been condemned. 
And it is llangerouR tn patch it up here and there and work it. 'I'here 
is 110 'knowing when &ClIidents may take 'place; The Committee'lI sug-
genion in this direction is in the nature of tinkering with the businells 
and merely pateh-w(wk, They HUggest extra-powerful bogie control 
springs and the stifl'f'uillg of the main framell of the engine to }'C'duce 
ftexibility, and the rt>gulut,jon of speed· in a particular manner, But 
the point is this : 1'ht> It&ilway Board knowing of all these happenings 
since 192H began somt' I·(·searc.'h work but thill was done in such dilatory 
fAshion that llutil1!Ja:-} they did not come to any conclusion: Imd in 
1987, this Bihta accident happened. The Committee have now referred 
to the fact that India has not been building locomotives and they have 
now advised tIl/It factories should be started in India. In paragraph ~  at 
page 167 ~  have stated that there is a probability of engines being 
madt> in India-not only parts, but the whole engines. The Govern-
ment and the Railway Board should start factories, as under present war 
conditiolls we may not be able to import the engines which we may 
require. It will, therefore, be "n act of foresight and also complying 
with the wishes of the Committee' if engines are built in India. 

On this matter, I looked into thiN pamphlet which haM been given 
to us to show what Government hnw donI' on this report and l' do not 
find any reference to this recommendation in it. I only find that 
o.n these queations of organisation, research and development con-
tained in paragraphs 156, 157, 221 t.o 226, the reply is' Under c.on-
sideration'. I say that a particular decision has beeu given by this 
Com.mittee and you have said ~ about what you are going to do 
about it. The last. speaker said that they were going to start thiII 
busuless. It may be true but we do not bd anything from this 
pamphlet that the Honourable the Communications Member has given 
us. I should say in faimeBB that I have gone through th81 Public 
Accounts Committee's report supplied to us recently, and there 
I find that they have said that they expect to start two faet.ories in 
Indja. I hope that that is true and is made in all seriousness. I say 
that all other economies should be set aside in favour of this important. 
recommendation as it is very important for t.he Rafety of the travelling 
public. I' say the Railway Board should not exist if there i15 no sueh 
safety or security. The Railway Board are the supervisors and pro-
tectors of the people in thi!! matter. This demand has been made for a 
very very long time and the GovemmEffit have done nothing so far and 
there is every jUstification for os to say that things are being done only 
for exploitation bY' those ,who deal in theSe' engines. The report says 
in one place that if certain alterations had been made jen these ellgines 
and they had been mended in a part.icular way, these accidents might 
not have happened. ~  J do not agree there. The Committee them-
selves say these engines are not I!llitable for India. 
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I. therefore, .submit the Railway Board Ithollld realise their r'ef-
ponsibility, 'l'hey should alRo realise 1\'hy the East Indian'B.iIway 
were ~  vel'y anxious to Ilw'cha!le thelie ~  one .. after ~  with-
out any fOl'eMight anu they libuuld set' that the8t" engines, ~ . 
are not workf'd at aU, (It' ~  they ar(' worked that they art" workel1 after 
tbtlY have been put to trIal properly and aftt'r the engilneers hn8 seeD 
that there ill lUI ~  iu thew. . 

" 

Dr. Sir Zi&uddiD Abmy (United Provinces SoathlJ3l Di:viaiona: 
Muhammadan Rural) : Sir, the problem of Pacifio Engines W) doubt 
was very important when the subject was first introduced ia the Legia-
latin Assembly, but the war conditions have "hanged the ~  of 
the whole que!lHon. We do not know whether in future we Rhall be 
ablf' to import freely from foreign countries engines &8 before, and we 
cannot Ray what would happen to our Railways. Therefore, Sir, it is very 
desirablt>. whatf'yer may haw hef'n tht' histnry ill t.he past, whatever may 
haw· hc'(>u thf' implications in the discussions in Select Committee,.; or iu the 
FiJUlJ;l'l' ('ommittt'f'R. it ('annot be denied that Indin Hhould now be self-
SUpPfll't ing in regard to the ~  of railway enlCint'.K. If. unfortunately, 
thf' w ... · ('ontimll'K for a considerahlt' lengtb of tnne. wt' may not be able 
to J!et fresh ~  of engines for our . ~, and. therefore, J think 
it il' tht' duty of  the R.ailway Board to concert measure!! to start the 
maJluful'lure of ~  engines in this country alO that our railways 
may not come to a !4tandstill. Whell We have to make ~ in thill 
, ~ . thl' aRpect of tbf'. question will be entirely changed. We will 
han> t(l mallufacture such type of engines which will suit the I!xiating 
eonditioll8 in ~ country. It ~  be a Pacific type or it may be somt' 
older type, but I think we will ha\'e to bt' satisfied with lower efficiency 
in the helCining, that iN to I!8Y, we should be satisfil'd with engineK running 
at M lower speed than at a greater speed. Therefore, I thi,nk the problem 
to wbi('h the (tovernmt'nt should at onCe pay attention is to start the 
mllllufaeturf' of meter gauge engines at Ajmer and a180 broad gauge 
enginea at Jamalpw-. When we construct all these ~ at one 
particular place, then standardisatioll of engint's will be acbit':ved as 
a matter of eourle because we will han ol1ly one type of engine to 
supply all the Railways. Therefore, we sbould apply our mind now ai 
to what type of engine we can immediately manufacture in this country. 
No doubt, safety comes first, and speed should not be of great importancE' 
just at present. 1 think we should not dUteWIH what type of engines ean 
best be made in foreign countries to suit our conditions, but we might 
to apply our minds to what kind of engines we can make in this country 
to keE.'p our railways going. 

Now, Sir, coming to the past history, I think I will just sa1 a few 
~. 'The Standardisation Oftice had nt'IYer been popular. The 

Railway Retrenchment Committee which met in 1931 did not favour 
thill. They discuRsed, no doubt informally. thel1e heavy engines, but 
therf" was no specific recommendation by the Retrenchment Committee 
on thill point. In 1931, I said before the Retrenchment Committee, 
which I will repeat now, that our Railway Department is behaving 
in the lIalDe manner as a person who first purchased a saddle and then 
. went about to purchase a horse to mit the saddle. Instead of bUYUlr 
the horse first and then going about to purchase a Baddle to suit the 



'. .' j. 

BE PORT OF THE PACIFIC LOCOMOTIVE COMMITTEE. 477 

hor",e, he first purchased a saddle and then went abouflooking tor a 
horse to ~  the saddle. Similar is the eale with our Railway!!. They 
first purchased heavy engines for speed consideration and then they 
trIed to flnd out whether these engines which they had importtd will 
suit. ~ tract, bridges and engine sheds. The example is as true in 
J939 B" it was in 1931. The Retrenchment Committee was not very 
Dlu('h enamoured of the work done by the Standardisation Committee. 
Of course, thrG" could not foresee wbf'tt,her any accidents would happen 
in t ht> cOnfi¥g years. I do not want to go into greater details of this 
particular problem, but I think the Railway Board should accept one 
impnrtallt re£ommendation about these engine". You cannot throw 
away the engines. because we require more engines, and I think you 
should foJlow tht> Round advice. 

Speed limit of 46 ~  pt'r hour should be imposed. the safety 
of tlw public can be ensured. I quite admit the very great ad"antage 
whieh was claimNI for thc ~  type of engint:s, namely. that they 
would hayt> greate/' spe"d. 'fhat of conrHe is very de",irable, but we 
hMw now discovered that our track cannot ",tond that hi/!h speed, 
allli tll(·J·efore., w(, have to be satisfied with only a speed of 45 miles 
per hour. Therefor«'. WI' should, all pl'actical men, continu.· to use 
th(·"" engineM. and try to improve them as mucL as possible, with thitl 
t'onditinn that they Rhoul,l not be run at more than 45 miles pel' hour. 
Vt' e "Iwuld lit thl' samf' time apply our minds to ~ engines 
ill thi.; (·ountry so that. should unfortunatt'ly the war continue. the 
HailwlI.\'I.'I Ilhould not eoml' to a standstill. 

Maulana Zaf&r Ali Kha.n : Sir, th(· Railway Board j" responsible 
for orderin(C out 8 large number of XA. XB and XC engint"s of the 

~ type. without trial, although they wt>re repeatedly wKrned by 
t.hr Commltinll' Enginf'eni against their rash action, and againtlt their 
(I\\,n b .. ttf'l' judgmt"nt at an earlier stagt' which they over-rulc'd later on 
witlwut assigninll' any eogent reasons for such action. In the Com-
mitte£' '" "if'w thiM action of tht' ~  Board is regrettable nr;d open 
to crit idMm. and thf' Railway Boar«l must accept thl'ir full share of 
rt'sp(lIlsibility for thp Rcei(\l'nts that took plact' latt'l' on owing to 
tbt" importation of these unf.rif!d Pacific type of engines. The 
reRjlollsibility. b.owt'ver, bu not bel'n. brought home to any individual 
or indh'idttals of the Railway Board, an4 no action has so far been 

~  against the guilty, though the mattel' is really very serious. The 
pub1ir will nt"nr bt" satisfim until the responsibility for the purchase of 
tlwlilf' enllineR ill traced to itll source and action taken against. those who 
played dueks and drakes with public money. It ought to be very 
easy for the Railway Board to take such action. Temperamentally 
they arl' unforgiving, and are very strict disciplinarians. I remember 
the ~  of one gentleman whose name is Brijlal PindidlWl Kapur. He 
was 1.1. Divi$i;onal Traffic Manager ()n the. Great Indian Peninsula Rail-
way, ,vith five year8' Merviee, a very brilliant man', having excellent 
testimonials from everybody. but, unfortunately, he had thf' hardihood 
to issue eleven passe8 on his own authority, which ~  into rupee8 
would mean Rs. 15 or 20 or :JO. These high and mighty Meml1ers of the 
Railway Board, who roll in millions, promptly found fault with him and 
&aid : H Look here, you have not shown a propel' sens(, of responsibility 
and, therefore, we dispensp. with your services". Poor Kapur, for a 
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AlDall matter, .. chucked out, his aervices are dispensed with 1 He was 
8UlJinc RI. 1.000 a month, that has gone and he 18 going on with memo-
riale and memoriala and nobody would listen to him. Here lire MeID-
bera of th!e Railway Board who invest Rs. 150 crores in pUl'chasing 
engines of a type known all over the world 8lS Pacific, but without 
givWg . them a trial in India. Their Consulting Engineers, honeat 
fellows. say, •• We advise you in the name of all that is reusonablf 
and sound and Bane, do not go and make purchases iJ! bulk. befort" 
giving a trial to lYDe or two engines ". Earlier they reply, " You are 
richt ", but later on, some consideration intervenes and they go on purehaa-
jug and purehasing erores and crores of rupees worth of engines. What Wa.i 
t.hi:l consideration' As I pointed out earlier in the House t his was 
the ',"orst sort. of nepotism. If these engines wer(' b.lilt in England 
the henefit would accrue to BritisherR and Indians woulrlht> ttt>prived 
of the benefit, that was the rf'ason. But pt:rhaps I may be wrolli.(. 
Nepotism there mliY be in the cast> of Mr. Kapur. but what about 
the east> of a gentleman who signs himself as X Y Z and who contri-
buted an articlt> to thf' Oil,il Md Military Gauttr of Lahore, datf'd the 6th 
July, 1939, in which he declares in so many words: 

•• The 8Q·called ~ ill not n terror nil all milwuYA. Thl're ill no Ilf'erl to search 
for tht' reme.ly blindly in tht' t'ontrnl oprings. hogie Rpringw und whrel ~ . Hunting 
e&Il be stopped et d1ltll. " 

He then goe!; on to show how it can he done, and says : 
•• It ill naturally the ph'nting that llets Ul' the hunting movelRt"nta. Adjust tbe 

engine on her springs and give t'lIl'h lUll' the pretleribed load Rnd till' piMing will lit,· 
appear aDd with it the hunting DlOVlllnent." 

Thiil was the time when Sir John Thom's enquriy into the Biht.! disaster 
had clO&ed and later on the Pacific Locomotive Committee wall bolding its 
enquiry. It is very very unfortunate that very valuable evidence WE6A sup-
pre&lled, it W88 withheld, and this gentleman who signs himself under the 
paeudonym X Y Z in the CWil oM Jlilita,ry Gazette of the 6th July, was 
not produced as witne118 before these tribunals. Tht> question of qUetitions 
in India i, how hunting ariaes in engines. There are two ~  of 
thought. Some say that hunting is due to certain inherent defect. in 
the track, that there is some weakness or defect in the track which cauaes it. 
There is another aehool of thought which says that hunting is dut: to lOme 
inherent defect in the make of the engines. Our Communications Member 
ia on the side of those who think that hunting is llot due to defect in the 
design but is due to some defect in track, but what that defect is remains 
to be pointed out. But here is a man whose articles appear in a paper of 
the Irtanding of the C.mz MId MilttGI"JI Gaulte. 

'!'be Honourable 8Ir Andrew Olow (Member for Railwayw and Com-
munications) : Who is the man' 

1Ia11la.D& Zalar Ali Khan : He has signed himself X Y Z ; it mUlt 
have come to the notice of the Honourable the Communications M:«m1ber ; 
it must have caught hVi eye. And here he makes an astounding declara-
tion which goes unnoticed. This Committee and our CommunicatioM 
Member have DDt up to this time told U8 whether hunting ill curable or 
not. At one place tbey say it is curable, and at Mother place they say, 
" Whether we can absolutely cure it we cannot 88Y". But X Y Z claims 
that he can cure " hunting ". 
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He adds a wealth of valuable information on this subject but it is & 
IW1tter of surprise that he was never called upon to give evidence either 
before Sir John Thom's enquiry or the PacHlc LOI!omotive Enquiry Com-
mittee. Why did not the Communications Member put himself in commtWi-
cation with X Y Z T I can tell him that X Y Z exists in this world ia 
llesh Ellul blood. lIe is a junior member of the railway staff and if he 

,~  fonvard ano openly declares his name I think he would be sent 
to the Andamans. But he is there. He has praetical kno,,"ledge of 
railway working, he has practical knowledge of X clBlB engines, he is 
ou the North Western Railway. He is not the Indio Mr. Kapur, he 
is a Scotchman. 'l'hrough the Editor of the Civil l1IIl4 Militarll Gazette, 
they might have asked who this gentleman was who could place such 
valnuhlc evidence before the Enquiry Committee and the ~  might 
btl\'(' told them, this i.s his name. Now, I call upon the CommWlication& 
.MfDlber to give us an assurance that he will put himself in communi-
cation with this gentleman and do him the justice which has ltitherto. 
het'n dellied him. You do not know why hunting arises T He says, 
" I kuow the cause and can place before you a device which will cure 
hunting, I can explain everything ". He is a.D expert in mechanics, he 
kUOWK e'\-·erything. better than you do. Speaking on this Report which 
iN a nIass of highly technical information, very valuable--and I ~  
the labour and skill that has been spent on it ..... .. 

An Honourable Kember: Which only X Y Z knows. 
Maul&na. Zaiar Ali Kha.n : I can only speak on the broad features 

of thE' Report. For such small mercies that the Honourable the Communi-
catiom; MemiJer hus been jileased to extend to us in the matter of givinl 
us about 8 ~  to study this Report, 1 thank him. But I admit that, 
though he lIcknowledged when he made his speech on the first day, that 
11(> WUt; tutOl-ed by some of the mechanical experts-I admit that this 
tutoring though extended to us for 50 years would not make Uo! under-
fitand it ; the study of a lifetime is required to appreciate it. 

Mr. President (TIll' Honourable Sir Abdur Rahim) : The Chair wants 
to bring to the notice of the Honourable Member that perhaps the Honour-
able l\IembE'r for Communications might like to reply to the debate. 

Maula.na. Zalar Ali Xha.n: 'l'hen, I will finish. With these words, 
I support the motion of my friend, Mr. Abdul Ghani. 

The Honourable Sir Andrew Clow : Sir, we have had an interestirg 
debate. 'l'hert; WliS only one suggestion in it that I resented aud thai 
was made by the last speaker who threw out a hint that the Railway 
Uoard in purchasing these engines had designed to benefit some people 
in England. I elm say that there is not the slightest foundation for that 
statement and I was sorry t.hat an Honourable Member should have made 
it on the floor of the House. . 

I shall try and deal briefly with the remarks made by Honourable 
Members in the reverse order in which they spoke. Dealing with 
Mnulana Zafar Ali first, I anI afraid I cannot give him an assurance that 
I will consult Mr. X. Y. Z. who, he said, " knows ewrything It. 

BaulaDa Zalar Ali J[ha.n : Supposing I tell you his naD.le privately , 
The JIonoarable Sir Andrew Olow: I receive in the course or my 

duties a good many anonymous petitions and it is my constant practice 
to drop them into the waste paper basket. If there are railway omeera 

L280LAD • 
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who have useful advice to give to the Railway Board and if instead of 
IfiDding it direct theY' choose to shelter under anonymity in the news-
paper I do Dot think they deserve much more consideration than that. 
Nor a;'" I prepared to believe that Mr. X. Y. z. 's advice would be much 
more valuable than that of a committee which, bringing many long 
,)'ean of experience to this question, devoted the better part of a year 
to ita special cODSidp.ration. 

JIaal..". War .Ali lDIaIl : I am Minding an extract to you. 
!'he Honourable Sir Andrew mow : Several speakP.rs referred to the 

question of the const.ruction of engineM, including Sir Ziauddin Ahmad 
whom we are glad to sec restored to health and Mr. Lalchand Navalrai. 
There seems to be an impresaion that we are now taking up a project 
which we could have taken up many years ago. But I would point out 
that circulD8tances have changed very greatly since t.hese proposals were 
first put forward and, particularly, the cost of building engines abroad. 
But, this is not really a recommendation of the Committee. Mr. Lalchand 
Navalrai asked why we had not printed it. Actllally we reproduced the 
Committee's recommendations as they set them out themselves in 
Appendix I. And I think if my HonourablE;' friend will read paragraph 
221 of the Committee's report again, and that is the paragraph in which 
they allude to the subject, he will come to my conclusion t.hat it is not 
exactly a recommendation. 

Mr. Lalcha.nd KavaJrai : If it is not a recommendation, then what is 
it T 

The Honoura.ble 8ir Andrew Olow : They offf'r cf'rtain observations 
011 the making of locomotives. 

Mr. Lalchand Kavalrai: ...... and very' nectssary obflervations. 
The Honourable Sir Andrew Clow : I do not propos,· to go into that 

subject here. I would only say t.hat unfortunately ~ havf' heen big 
ehanges since I moved this motion in this Housc last week ; what effect. 
these will ha'"e on the possible ~ of locomotives now, I am lIot 
prepared to predict. 

Mr. Lalchllnd Navalrai. J think. it WHH, who took the mORt wholesalt: 
\"lew-don't put these engines on the track or build your track sufficiently 
. ~  tn ~  any preSSllrf' which ~  might f'xert. That would be a 
most f>xpensivp. way of pro{'cciling'-not to use them at all. 

Mr. Lalcha.nd Navalrai: l\Inrf' expensive than the lives that are 
lost T 

The Honourable Sir Andrew Clow: It would bt' an immense waste 
of money. To build your track capable of resisting any force, without 
making the attempt to reducc that force to manageable limits, would be 
obvionsly gross extrllvngance. 

Mr. Lalchand Navalral : Refer to ·the lives which were lost. 
The Honourable Sir Andrew mow : Weare, I hope, not taking any 

annecessary risks. W Ii have speed restrictions not merely on the XB.s, 
a8 Mr. Miller suggested but in some other places on the XA.s and XC.s 
as well and I entirely agree that we should pursue a policy of safety 
ft. . 
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Sir Abdul Halim Ghuznavi, in an interesting speech, attributed. to 
the Committee some statem(,nts which I think must have astoDished the 
only member of it who was able to hear thtslD. He attributed to the 
Committee the view that the whole design W&l 1U181litable--a very strange 
remark, because the Committee appear to have approved the design of 
the engines as power units, and as vehicles they suggest alteraticma 
which only affect certain partM of the vehicle. If the whole design was 
ansuitable, I should have thought their advice would have been to 
.crap 1 he lot and start a new design. lIe went on to say, and I think 
he attributed it to the Committee, that there was hardly any ground for 
holding that the introduction of Pacific engines into India was justified. 
as a whole. That is, al> I read it, quite contrary to what the Committee 
say. They found that the Pacific design was on the whole justified. 

Sir A.bdul JIa.1im Ghuma.vi : That is my opinion. 
The Honourable Sir A.Ddrew Olow: That is not mine. And then he 

went on, I think unfairly, to accuse the CommitteE:" of applying' white-
wash'. It is a very strange thing that when the Committee, in a very 
Judicial summary, make remarks reflecting on the Railway Board, these 
are received as careful and accurate statements, but when they point out 
the extenuating circumstances or circumstances that tell the other way, 
thl'St.' must inevitably be • whitewash '. Really I do not think you can 
approaeh a report of this kind in that fashion. 

Mr. Miller, I think, attributed to me a little more than I ever said. 
I did not say that these engines were" justified in the upshot". What 
J actually said was. in concludinlr my speech, that" I did not put that 
forward as a complete justification for action taken between 1928 and 
1930". I shall try to return later to the question of how far the action 
was justified but it is not a matter on which I feel disposed to differ in 
any particular degree from the Committee. 

Now we come to the actual amendment On the paper which was 
moved by Maulvi Abdul Ghani. I am sorry I cannot accept this. I find 
it diffi('ult to follow. It refers· to 21A out of the 284 Pacific ~ , but 
r am not clear which 218 are intended. It refers to the period 1925-192A 
but he sf'I'IDrd to ht, dealing in his sperch with the continued purchase, 
which. of course, was subsequent to these datt .. s. ThesE', however. are 
minor dt'tails. Whnt I mnst ~  contest is that there was II a ~  
vrastag(' of puhlic monl'Y". I think hl' said that the eng-ines cost about 
a lllkh ('nell and that the wastag(' was 2A4 lakhs. in other words, that the 
engines arc worth ~ at all. I believe myself hone·stIy, that if you 
look into the question from the financial point of view, the Railway 
Board could hardly choose stronger ground. So far as the finances are 
('oncerned, a very strong jnstification could be pnt forward for these 
engines. Actually I gave some details, in one instance', of the saving 
they had efreet.ed. But the main point. is this. 

Those engines were not. as the Honourable Member ap{!..ears to 
suppose, an enormous addition, an unnecessary' addition, to the- loco-
motive stock in India. When I saw the Honourable Membfl!r's amend-
ment I tried to get particulars of the extent to which they represented 
lflplacements and the enent to which they represented additions to the 
number of locomotives. Unfortunately there was not time to complete 
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the investigation, but the Chief ~ .  ttillll me that probably to 
the extent of about 90 per cent. they ~  Obllol8te engiDes. It is 
not a cue here of a lot of engine8 which need not have been purchal:led. 
The iBliue is whet.her these engiDes should huve been purchalied or whether 
engines of anotht=r type should have lJeen purchased, and 1 would 
point out to the House the very relevant I!olllluieration that i£ you were 
going in for the more obsolete type, you would have had to pursue thl" 
purchase of those engines over a period of ~ or lIix yearll. l<'ur you 
require about two years to build a locom,otive and you require another 
two to try it out and then you have to place your larger oruer, on thtl 
aS8uwption that the try-out has been completely successful. ~  that on 
any reckoning, the policy of purchasing B. E. S. A. engines in place of 
these Pacifics would have involved the presence today of Ii very large 
number of locomotives of a more obsolete type than the type which was 
actually purchased. It is not a case of the engines not being netded. 

It way be charged against the Railway Board of the day, and I 
think it can be, that they were unduly optimistic in their expectations 
of traffic. But as the Pacitlc Locomotive Committee pointed out, if they 
erred in that respect, tht:y erred in extraordinarily good company. I 
ean think of a large number of projects, some non· official, some unfor-
tunately official, of those expensive yea,rs which later on pro\'ed to be 
very far from gold mines, and of course neither the Raihvay Board nor, 
I think, anyone else anticipated that by the time thosl:' engines had been 
dt'liyered we would he in ~ middle of the worst economic blizzard that 
has overtaken the world. Actually, the Railway Board (l'ITed in the 
very best couipany, the company of this House; for if Honourable 
Members will turn to page 9 of the report thl:Y will see that " On the 
27th March, 1922, the Legislative Assembly recommended to the 
Governor General in Council to accept these proposals ' ~  pro-
posals arising out of the ,,Acworth Committee's Report-" which have 
been baKed on the following estimate of minimum rt:quircments framed 
by the Railway Board: I-Engines, 30 crorcs". That represen!li, 
I am told, an estimate of about two thousand locomotives. ActuaJly, 
I believe, the number of orllers, both broad-gauge and metre-gauge, was 
rather less than balf of t.hat, so that the estimates accepted by the 
Ailsembly were very subHtantially cut down as time went on, and actually 
on one of thl: very laRt orders for 'XB engines the Railway Board cut 
down the demand originally put forward by the railway concerned. 

111'. Lalch&Dd lfavalrat: So that the whole burden is upon the 
ABSembly' 

The BoJlOlD'll.bIe 8tr Andrew mow: Not at all. We must share the 
burden in these matters. I do not suppose there is anyone here who 
was a Member of the Assembly then just as no official here now waa 
there, then ..... . 

lome Rcmourab1e ftIemben: Mr. Joshi was here. 
The Bonoarable lir .bdnw Glow: Well, except Mr. Jolhi, who 

should perhapa take some share of that responsibility. 80 that I do not 
think it is reasonable or fair to say. as Maulana Zalar Ali Khan Kid, 
that tbe Railway Board have been" playing ducks and drake. "with tbe 
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public money". But it seemed to be his impression that one hun4red 
and fifty crores of rupees have been spent on those engines so .that I 
am not surprised at his concl1l8ion. 

To sum up on the question of responsibility, it is always a very 
.d.if6cult thing to judge one's predecessors. It is proverbial that every 
man is a fool to his succes!:Ior. The sensible things that we do call lor 
no notice in future years, but the mistakes that we all make become Tlery 
evident to thosfi who have to repair them.. And for that reason I have 
ulways tried to be a little tender myself in forming opinions about those 
who are past and gone and who have dealt with problems similar to 
those with which we have to deal today'. But the Committee them-
selves make it clear that, in their opinion, there was an error of judg-
ment in neglecting the warnings of the CODlmlting Engineers and in 
proceeding with the purchase, before trial, of so many engines at one 
time. I feel that in matters of this kind tht: Committee, with their great 
knowledge and the close attention they have given to this task, are 
llerhaps in a better position to judge than I or a'lIY other Member of this 
House and I am prepared to leave it at that. J have not framed my 
motion ill terms which commit any Members of this House to approv-
ing or diRapproving of the action that haR been taken. That, as I aaid, 
I would leave whert: thc ·Committee left it. 

lIIr. President (The Honourable Sir Abdur Hahim) : The Cha·ir will 
now put the .amendment to the ReKolution moved by Maulvi Muhammad 
Abdul Ghani. The Resolution as thus sought to be amended would then 
read: 

" That the Beport of the Pacific Locomotive Conlmittee be taken into eonlmeratioa, 
and having eonllidered the Beport this A8scmbly ill of opinion that the indent of 218 X 
Clue Pacific Engines during the period 1925·211 without trial being given, waa 1IIl-
warranted and a huge W8lltage of public money." 

The question is that that amendment be made. 
The motion was negatived. 
The Assembly then adjonrned till Eleven of the Clock on T.ueac1ay, 

the 12th September, 1939. 

L280LAD I 
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